
Parivesh Bhavan Forest Complex ll Sitl ractory Roao

Transport I'tagar. Jammu. 180 006 ll nalUagrr' Snnagar' 190 008

Tel ' 019'1-2476927; majl - mernbersecretarylkspcb@gmail corn

The Consuttant Judiciat'
Hon'bte NationaI Green Tribunat'
Principat Bench,
New Dethi.

No: JKPcCi NGT/oA sse/ 35 S f - f (, Dalei 01'17-2024

Sub:.ReportonbehatfofJammuandKashmirPottutioncontroICommittee
pursuanttoHon'bleNationatGreenTribunaIorderda|ed25.07.2024
passed in OA No. 599 of 2024 titted "surinder Singh Manhas & Anr' vs

UT of J&K and Ors"

Sir,

lncompliancetothedirectionsofHon,bteNationatGreenTribuna[,Principat

Bench,NeWDethiorderdated25.0T.2024passedinoANo'599of2024titted
"surinder Singh Manhas & Anr. vs uT of J&K and Ors"' the Report of the J&K

Pottution Controt Committee is submitted herewith'

It is therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration'

Yours f aithf uttY,

Encl:-AsAbove 
tonrnrr##,,e16ffi
MembersecretarY 2'Tll']f

J&K PCC

Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counsel for UT of Jammu and

Kashmir, New Dethi for information and necessary action'
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Original Application No. 599 of 2024

IN THE MATTER OF News item titted "Surinder Singh Manhas

& Anr. vs UT of J&K and Ors

Report on behalf of Jammu and Kashmir Potlution Controt Committee
pursuant to Hon'ble Nationat Green Tribunat Order dated 25.07.2024 passed in

OA No. 599 of 2024 titted "Surinder Singh Manhas & Anr. vs UT of J&K and Ors"

Background:

That the Hon'bte Nationat Green Tribu naI vide Order dated 25-07-2024in OA

No. 599 of 2024 directed as foltows:-

1. "ln this original application, Applicant has raised the grievance as

against the alleged illegal sand mining in District Kathua at Jammu

& Kashmir. Ihe submission of tearned Counsel for the Applicant is

that the Environmental Clearance (EC) has been issued to the

private respondent without there being any replenishment study.

She has also su bmitted that the land on which the mining has been

permitted is a Gair Mumkin Dariya which is a water source/bodyfor
which no mining permission could have been granted. Counset for

the Appticant has also submitted that when on 16.07.2021 the EC

was granted to the Respondent - Bhanu Pratap at that time no DsR

was existing.

2. The OA raises substantial issue relating to the compliance of
environmentaI norms",

Status Report:

ln compliance to the directions of the Hon'bte Nationat Green Tribunat,

Principal Bench, New Dethi dated 25-07-2024 in OA No, 599 ol2024, the report of

the J&K Pottution Control Committee is submitted as under:

Page I of 5
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi
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The Director, Department of Geotogy & Mining, J&K, Regiona[ Director

J&K Pottution Control. Committee, Jammu and Deputy Commissioner,

Kathua was requested to share factuat report, with respect to fottowing

issues:

a) Status of ittegat sand mining being carried out, if any, in District

Kathua and

b) Comptiance of conditions taid Environmental Ctearance issued in

favour of M/s Bhanu Pratap, M/s Vasudev Constructions and M/s

New Rajputana stone crusher.

c) The Titte and Use of Leased Land measuring 9.98 Hect. granted in

favour of Bhanu Pratap Singh at Taraf Tajwat, kathua.

The detaits of the references made to the concerned officers are given

as under:

The Regionat Director, J&K Pottution Control Committee, Jammu has

submitted report vide No. PCC/RDJ/20241805-06 dated 23-10-2024 (Copy

enctosed as Annexure -4), which is summarized as under:-

a) That the subject mining site was visited on 21-10-2024 and no

mining activity was found during inspection.

Page 2 of 5

1) Director, Department of

Geol.ogy & Mining, J&K,

No. JKPCC/Sc/OA-599 I 2024

/1213 dated 10-10-2024

Annexure-1

2) Regionat Director J&K

Pottution Controt

Committee, Jammu

No. JKPCC/Sc/OA-599 / 2024

1121Adated 10-1 0-2024

Annexure-2

3) Deputy Commissioner,

Kathua

i) No. JKPCC/SciOA-S99 t2024
I 1 263 dated 23-1 0-2024.

ii) No. JKPCC/Sc /OA599/2O241

3945 dated 31-10-2024.

Annexure-3

gFtr^{

721



b) Consent to operate was granted to the mining btock by J&KPCC vide

consent order No. PCC/digitat/23063881889 of 2023 dated 15-09-

2023 having vatidity titt 16-07-2024.

c) Vatidity of Environmental Ctearance granted to M/s Bhanu Pratap

Singh at vittage Tara Tajwat Kathua was also vatid upto 16-07-2024.

d) Other two unit hotders namel.y M/s Vasudev Stone crusher and M/s

New Jai Rajputana are Stone crushers and requirement of EC does

not aPPIY to them.

The Director, Geotogy and Mining Department, J&K has atso submitted a

re po rt vi d e N o. 35 1 /LCJ/N GTOA599 -25(E-7 560056) d ated 29-1 0 -2024 (copy

enctosed as Annexure-S), which is summarized as under:-

i) That the GeoLogy and Mining Department has atways taken prompt

action against the viotators as and when any viotation is reported

and has recovered highest ever penatty amount in the UT of J&K

during the tast f inanciat year i.e 2023- 2024. The year wise detaits of

penatty real.ized and vehictes / machines seized by the Department

is tabutated as under:-

S.

No.
Year Penatty realized I

recovered
Number of vehictes
/ machines seized.

1) 2019-2020 29,01,470 44

2) 2020-2021 1,98,96,544 126

3) 2021-2022 2,47,99,183 157

4) 2022-2023 2,75,50,812 344

5) 2023-2024 4,14,21,679 507

ii) That a lease has been granted in Taraf Tajwat area of District Kathua

after fottowing the due procedure as taid down by the Government

in this regard i.e approved mining ptan, EnvironmentaI Clearance

and consent to operate from JKPCC and the Stone crushers

Page 3 of 5
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functioning in that area are procuring raw materiaI from the said

Mining Lease. However, if any instance of ittegat mining is reported,

the same has been deatt strictty under the retevant provisions of

taw which inctudes seizure of veh icte/mach inery found indutged in

the ittegat mining act and / or imposition of penatty.

iii) That the Department of Mining is impLementing the provisions of

Minor Minerat(D&R) Act 1957 and MoEF Guidetines to prevent the

ittegat mining and transportation of minor minerats in District

Kathua.

iv) That M/s New jai Rajputana Stoner Crusher at vittage Taraf Tajwat,

Kathua has obtained Consent to operate (CTO) from J&K PCC which

is vatid upto October 2025.

v) That mining has been done from the mining leases / btocks. lf in

case anyone is found involved is extraction of minor minerats from

outside the [ease area, the same sha[[ be deatt with stern action

under Rutes.

vi) That many stone crushers have been heavity penalized by the

Geotogy and Mining Department for their indutgence in il.tegaL

mining and substantial number of vehictes / machines have been

seized / penatized so far in the efforts to curve in ittegat activities in

District Kathua.

vii) That Bhanu Pratap Singh Prop. M/s Om Sai Screener at Taraf Tajwat,

Kathua has apptied for renewaI of CTO and has returned to the

Pottution Control Committee regarding the expiry CTO of M/s Om

Sai Screener. Further, a lease measuring 9.98 hect. has been

granted in favour of Bhanu Pratap Singh at Taraf Tajwat, Kathua and

Bhanu Pratap Slngh has obtained aLt the NOCs from the

stakeholders department, approved mining ptan, environmental

Page 4 of 5
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ctearance from the competent authority and CTO from the J&K PCC.

the annuaI production / quantity of minor mineraI which can be

despatched is 1,22,928 MT per/year and examining the titte of tand

does not pertain to the Mining Department'

viii) The record of J&K PCC reveals that the Consent to Operate

(Renewat) of M/s Om sai Stone Crusher oF Sh. Bhanu Pratap Singh

is vatid upto January 2025 (Copy enclosed as Annexure 6).

The factuat status from the Deputy Commissioner, Kathua is awaited and

has been requested through the reminder to furnish the factuaI status to the

J&K PCC especiatty with regard to the titted and use of leased [and at Taraf

Tajwa[, Kathua.

prayer:

ln the premises, it is therefore respectfulty prayed that the report may

kindty be taken on record before the Hon'bte Nationat Green TribunaI for

consideration.

s6wat*e-
tGha nsham- Sinsh)
Member secretiryr ' ll' 21

J&K PCC

Page 5 of 5
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f,yne* ^ I
Parivesh Bh avar;€resr--

Jammu and Kashmir
Pollution Control Committee

''thairmanB7 jksPcb@gmail com

membersecretaryjkspcb@gmail com

o1s1 - 2472881,2476925

a:.:
WTSA

l.iFYJ a)ELHt

ComPlex

TransPort Nagar, Jammu, 180

Silk FactorY Road

Rajbagh, Srinagar, 190 008

Director,
Department of GeologY & Mining'

f ammu.

No: |KPCC/Sc./oA-5e sl2o24l lll'5 Dated:- lQ -ro-zoz+

sub:- o.A No. sgg/l[zLtitled "surinder singh Manhas & Anr' v/s Union Territory of

tammu&Kashmir&Ors""

Ref:- Hon'ble NGT order dated Z5'O7-2024

Sir,

case is listed for hearing on 04-LL-2024

Yours faithfullY,

PleaserefertoHon,bleNGTdirectionsissuedvidedatedzs-07-2024ino.ANo.
5gg l2oz4 titled "surinder Singh Manhas & Anr' V/s union Territory of ]ammu & Kashmir &

Ors.", wherein Hon'ble NGT has pointed out observations as under :-

1. ln this original application, Applicant has raised the grievance as against the alleged

ittegat sand mining in Dtstrict Kathua at Jammu a xashmir' The submission of learned

CounselfortheApplicantisthattheEnvironmentalClearance(EC)hasbeenissuedto
theprivaterespondentwithouttherebetnganyreplenishmentstudy.Shehasalso
submitted that the land on which the mintng has been permitted is a Gatr Nlumkin

Dariya which is a water source/body for which no mining permission could have been

granted.counselfortheApplic:anthatsalsosubmittedthatwhenon16'07'2021theEC
wasgrantedtotheRespondent.BhanuPratapatthattimenoDSRwasexisting,

2'TheUAraisessubstantialissuerelatingtothecomplianceofenvironmentalnorms,

Assuch,youarerequestedtosharefactualstatusreportwithrespectto
1)Statusofillegalsandminingbeingcarriedout,ifany,inDistrictKathuaand
2JComplian..-ofconditionslaidunderEnvironmentalClearanceissuedinfavourof
M/s'BhanuPratap,M/s'VasudevConstructionsandM/s.NewRaiputanaStone

ff:t^H:;rt as above may be shared with this office by or before zo-Lo-zoz4 as the

ton"n"*Hnfgfftt
Member Secretary

I ?'f'')

,^^J 4.
I

725



Jammu and Kashmir
Pollution Control Committee

E rairmanBTiksPcb@gmail com

membersecretaryikspcb@gmail'com

o1g1 -2472881,2476925

Sub:-

Ref:-

AnneAtur - ?
Parivesh Bhavan,t-F--

ComPlex

TransPort Nagar, Jammu' 180
006

Silk FactorY Road

Rajbagh, Srinagar, 190 008

Yours faithfullY,

a

WTSA
NE\,/ i)El t1l

Regional Director,

JK Pollution Control Committee'

f ammu.

No: f KPcc/sc./oA-5e e l2024l l2l q Dated:- lQ -to'zoz+

o'ANo.5gglzoz+titled..SurinderSinghManhas&Anr.V/sUnionTerritoryof
fammu&Kashmir&Ors""

Hon'ble NGT order dated 2'5'07-ZOZ+

PleaserefertoHon,bleNGTdirectionsissuedvidedated2S.oT-2o24ino'ANo.
5gg l2oz4 titled "surinder Singh Manhas & Anr' v/s union Territory of ]ammu & Kashmir &

Ors.",whereinHon'bleNGThaspointedoutobservationsasunder:-

l,Inthisoriginalapplication,Applicanthasraisedthegrievanceasagainstthealleged
ittegat sand mining in Distrtct Kathua at Jammu a xasnmir, The submission of learned

counse! for the Appricant is that the Environmentar crearance(EC) has been issued to

theprivaterespondentwithouttherebeinganyreplenishmentstudy.shehasalso
submittedthatthelandonwhichthemininghtasbeenpermittedisaGairlqumkin
Dariya which is a water source/body for which no mining permission could have been

granted,CounselfortheApplic:antha'salsosubmittedthatwhenon16,07,202ltheEC
wasgrantedtotheRespondent-BhanuPratapatthattimenoDSRwasexisting,

2. The 0A raises substantial issue relating to the compliance of environmental norms'

As such, you are requested to seek and share factual status report with respect to

lJstatusofillegalsandminingbeingcarriedout,ifany,inDistrictKathuaand
2)ComplianceofconditionslaidunderEnvironmentalClearanceissuedinfavourof
M/s.BhanuPratap,M/s'VasudevConstructionsandM/s.NewRaiputanaStone

f#:[:.t as above may be shared with this office bv or before 2O'LO-2024 as the

Madam,

case is listed for hearing on 04-L1"2024

^"J 
J,tv ,".""#Gkjfi:i6s

Member SecretarY
l o' lo'Y
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Jammu and Kashmir
Poltution Control Committee

chairman8TjksPcb@gmail. com

membersecretarylkspcb@gmail.com

0191 - 2472881 ,2476925

i. WTSA

[\r'.n-Y-l r.-*-J
Parivesh Bhavan, Forest ComPtex

Transpotl Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008N€W DELHI ,]l,:,Ji

Deputy Commissioner,
Kathua.

No:- JKpcc/sc/oA-5e st2o24tl263 0ate+tJ-t 0-2024

Sub:- oA NO. Sggt2o24titted "surinder Singh Manhas & Anr. V/s Union Territory

of Jammu and Kashmir & Ors'"'
Ref:- Hon'bte NGT order dated 25'07-2024'

Sir,
ptease refer to Hon'bte NGT directions issued vide dated 25-07-2024 in O'A No'

Sggt2o2ltitted "surinder singh Manhas &Anr. V/s Union Territory of Jammu & Kashmir

& ors.,,, wherein Hon'bte NGT has pointed out observations as under:-

1 ) tn this originat application, Appticant has raised the grievance as against the

atleged illegal sand mining in District Kathua at Jammu & Kashmir' The

submisslo n of learned counsel for the Applicantis that the Environmental

clearance (EC) has been issu ed to the private respondent without there

being any reptenishment study. she has also subm itted that the land on

which the mining has been permitted is a Gair Mumkin Dariya which is a

water source/body for which no mining permissio n could have been

granted. counsel for the Applicant has a{so submitted that when on

16.07.2021 the EC was granted to the Respondent-Bhanu Pratap at that

time no DSR was existing.

2) TheoA ralses substantlal issue retatingto the compliance of environmental

norms.

As such, you are requested to share f actuat status report with respect to

1) status of ittegat sand mining being carried out, if any, in District Kathua; and

2) Comptiance of conditionslaid under Environmentat Ctearance issued in

favour of M/s. Bhanu Pratap, M/s. vasudev constructions and M/s' New

RajPutana Stone Crusher'

Thereportasabovemaybesharedwiththisofficebyorbefore3l-10-2024as

the case is tisted for hearing on 04-1 1-2024'

Yours faithfuttY,

*6We*_
(Ghansham Singh)JKAS
MemberSecretarfl)- lO' fq

,&K PCC

,)-jG;,.
;!_--.\

,{'{qK lg:i:
,i "" .", -
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail com

membersecretaryjkspcb@gmail. com

0191 -2472881,2476925

*

WTSA

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEWDELHI 

,ii.] 
'1

The Deputy Commissioner,
Kathua.

No: JKPCC/Sc./oA-5 gsl2o24t 3q Lt-6 oateo:- J ) -10-2024

Sub:- O.A No. Sggtz}24titted "surinder Singh Manhas & Anr. V/s Union Territory

of Jammu & Kashmir & Ors.".

Ref:- Hon'bte NGT order dated 25'07'2024

Sir,

ptease refer this office tetter No. JKPCC/Sc/OA599/202411263 dated 23-10-

2124on the above captioned subject and factuat status in the matter is awaited.

you are therefore requested to share a factuat status report with respect to the

fottowing issues ftagged in the aforesaid O.A before the Hon'bte National' Green

Tribunat.

1) Status of ittegat sand mining being carried out, if any, in District Kathua and

2) Comptiance of conditions taid under EnvironmentaI Ctearance issued in

favour of M/s. Bhanu Pratap, M/s. Vasudev Constructions and M/s' New

Rajputana Stone Crusher.

3. The Titte and Use of leased Land measuring 9.98 Hect. granted in favour of

Bhanu Pratap Singh at Taraf Tajwat, kathua.

The status report may be submitted to the J&K PCC at the eartiest as the case

has been tisted for hearing next on 04-11-2024.

Yours faithfuttY,

*OLrkd<4
(Ghansham Singh)JKAS
Member SecretarY ll'l, 'Ll
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Anne*rr,rr - Y

PCI

J&K POLLUTION CONTROT COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR. JAMMU

Po/tvesh thowoti. Forest Complex Gloctni, Ttonspott Nogor, Norwot, lommu
t nt c, ; r e g ron o id!!3s!9!.1!!t)!bi9.!@9*.9jJ.99g- f e,/lox olg 1-24 7592 6

The Member Secretary,
J&KPCC, Jammu,

No:PCCIRDJ/20241 / Eo9-06 Dated:"! g_tO_ZOZq

subject: o.A. No.599lzo24 titled surinder singh Manhas & Anr. v/s union
Territory of Jammu and Kashmlr & Ors.

Ref: your office No.JKpcc/sc.c/o.A. 5gglzo24l7214 Dated: Lo.t0.2024.

Sir,

With reference to the subject cited above, as desired vide above referred

communication kindly find enclosed herewith the report submitted by the

Divisionat officer pcC Kathua vide his letter No. pcc/Kth/20241242 Dated:

22.t0.2024, for further necessary action at your end please.

Yours faithfully,

Encls.as above

n.t*,.r"ffit1,,r,
\,bf eCional Director

Copy to Divisional Officer, pCC Kathua for information

729



J&K Pollution Control Committee
Divisional Office Kathua
email id : dosps_bk4hgg@grnail.cogr

'l'he Regiorral Director.
J&K Pollution Clorrtrol Clommittee.
Jammu

No. PCCrKthtzO2'li Z\L Dated: 2-L-lo
.L\

Subjcct O.A. No. 59912024 titled "Surinder Singh Manhas & Anr, V/s lJnion
Tcrritorv of Jammu and Kashmir & Ors."

[{u le rcrte c (i) Hon'ble NGT Order dated25-07-2024
(ii)Your Office No. PCC/RDJNCT/24| I 730 dated l6- 10-2024

\4adarn.

With reference to the subject cited above, regarding complaint against illegal
rnining b-i Sh. Bhanu Partap Singh (Minor Mineral Block) at village Taraf Tajwal Kathua. it
is suhmittccl :-

Il I'hat the above ret'erred mining site rvas visitcd by this ot'fice on 2l-lO-?A24 and no
rnining acrivir) rras lbund carrying during inspection.

2t That the consent to operate rvas granted to this block by J&K PCC vide Consent
Order No. PCCidigitali2306388l889 of 2023 dated 15-09-?023 having validity titt
r 6-07-1024

i) l'hat the' validity of Environmental Clearance granted to IWs Sh. Bhanu Parrap Singh
(Minur Mineral Block) at village Taraf T'ajwat Kathua was also valid uptg
t6-07-2024.

{1 1'hat the units narnely lWs Vasudev Stone Crusher and N{/s New Jai Rajputana Stone
C'rusher at'l'araf 'fajrval both are stone crushers, as such, EC is not applicable.

Further. the other information regarding illegal mining in district Kathua,
replenishment study. DSR etc needs to be sought from the concemed competent authority
(Oeologl. and lvlining deparrment etc).

Subrnittcd plcase.

tully1
ut H

J&K Polluticn Control Cornnittee

Raceior-llHLv.*"
il.i',l. ' 2^':"=-";'f 't"=2 Y

;;r1.,.' "" *"{,#k

l() I Cer

PCC Kathua
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ftnne.+trl*- C

'j"{.?ji*r':$uil,t.l

6obeullnpllt of Tanrmrr & I&sgtlmtt
DIRECTORATE OF GEOLOGY & MINING

4*' Floor J L Nehru Udyog Bhawan Rail Head Complex, J& K, ]ammu - 1800 tz
Ph. +91-1gL-2477goi F^x, +91'191-2477903 Email- dgmja.k@gmail com

Member SecretarY,
J&K Pollution Control Committee,
Jammu.

No: 35ULCJ/NGTOA5ss/2o24-2s(E-7s60055) Dated.2q-rc-2o24

Subject:OA No.599 /2C.24 titled "surinder Singh Manha-s & Anr' V/s
Union Territory of Jammu and Kashmir & ors"'

Sir,

Kindly refer to your office letter No. IKPCC/Sc/OA-599120241t262

dated 22-LO-2A24 regarding the subject cited above. In this context,

kindly find enclosed herewith the factua/action taken report submitted by

District Mineral Officer, Kathua vide letter No. DMO/K/Court

case/NGTl2O24-25/lO4O dated 2g-to-2024 for information and further

necessary action at Your end.

Encl: A/A Yours faithfully'

-4
.\ (Puneet Sharma) JKAS,

@rector GeologY & Mining, J&K'

Copy to the:-

1. Commissioner/Secretary to the Government, Department of Mining'J&K

Civil Secretariat.

(
I
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Government of Jammu & Kashmir

oFFrcE OF THE DrsTR.rcT }4LNERAI-.OEFIqERI KATHUA
pn OtgZZ-233O33 Email Id: d.ttt-o.!-q-t[tAir9gpai!'caaD

Senior Law Officer
GeologY & Mining Deptt'

Jammu

No : DMO/K/Court case/NGT I 2A24-25l I oY o Dated Qq/t012024

Subject: OA No. 599/2024 titled Surinder Singh Manhas and Anr V/s
Union Territory of Jammu Kashmir & Ors.

Sir,

In reference to the subject cited above, ptease find enclosed herewith the

detailed/factual report in the abovementioned court case for further necessary action

in the matter Please.

Yours faithfully,

\^)-
District Mineral Officer

Kathua
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subject: oA No. 5gg/2c,24 titled surinder singh Manhas and Anr v/s
Union Territory of Jammu Kashmir & Ors'

Most resoectfullv showeth:

I The present case has been registered as original application No' 599/2024 by the

National green Tribunal. However, the content of para I & II needs no reply,

Z. To reply the content of para III, it is submitted that the answering respondent has

never condoned illegal mining in the district Kathua, J&K (UT) and has always

taken prompt action against the violators as & when any violation is reported. It is

on record that the answering respondent has recovered highest ever penalty

amount rn the entire l&K (UT) in the last financial year i.e,,2023'2024, the

foltowing table will explicitly shows the fact figures which clearly contradicts cum

refutes the contentions made by the petitioner regarding the involvement of
answering respondent with the stone crushers/illegal miners.

Year Penalty reali zed/recovered

Location of the Stone
Crusher

at Jungi Chack, Tehsil

Hiranagar, Kathua

No. of vehicles/
machineries seized

Penalty
INR

imposed

S. No

29,07,470 44

1,98,96,544

3

507

The above table clearly demonstrates the strict stance adopted by the answering

respondent for effective enforcement of MM(D&R) Act, 1957 & rules made

thereunder on ground. Pertinently, the answering respondent has taken all

possible steps/measures to check the illegal mining & transportation of minor

minerals in the district Kathua, l&K (UT) and shall continue the same efforts. The

answering respondent has imposed staggering penalty on the following stone

crushers which were found involved in illegally mining and dumped huge quantity

of minor minerals like sand, stone (bajri) etc. within their premises illegally.

Name of the Stone Crusher

1 M/s Sain & Sons S/c

k

1 20 19-2020

2 2020-242t L26

157?0?t-20?2 2,47,99,t83

2,75,5O,8L2 3444 2022-2023

4,t4,2L,6795 2023-2024

S

No,

1,18,79,6491-

76,69,9041-2 M/s Narsingh S/c at vill. Langrial (Tarnah
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6

River),
Kathua

Dayala chak,

La ngrial
Dayala

(Tarnah
cha k,

at vill. Langrial
River), Dayala
Kathua

(Tarnah
chak,

at Pandori Tehsil Nagri,
Kathua
at- Pindori tensir- Gg;i,
Kathua

80,50,091/-

3,42,79,347 /-

2,71,43,6L4/-

2,07,85,490/-

2,24,05,350/-

7 M/s Raavi Stone Crusher

B M/s C&C Const

9 M/s Puri Stone Crusher

at Ravi river, Gandyal,
Tehsil & District Kathua
at Ravi river, Gandyal,
Tehsil & District Kathua

at Ravi river, Gandyal,
Tehsil & District Kathua

10

11

t2

M/s Jai Rajputana S/c

M/s Shiv Baba S/c

M/s baba Peer Stone Cr

At Ravi river, Taraf Tajwal,
Kathua
at Maggar khad, Tehsil &
District Kathua
at Maggar khad, Tehsil &
Oistrict Kathua

2,59,21, 189/-

72,24,0L3/-

75,66,447 /-

13 M/s V.G.S. S/c at Marolli, Tehsil & District 27,76,675/-

at Gurah kalyal, Billawar

at Tilla, Billawar

at Tilla, Billawar

2L,66,L201-

24,16,700/-

1,27,57,8001-

34,74,3501-At Ravi river, Taraf Tajwal,
Kathua

At Ravi river, Taraf Tajwal,
Kathua

3 M/s Shiva Stone Crusher 66,17,372/-

4 M/s Jagdambay S/c L,29,L3,499/-

M/s Magnum S/c

M/s S.K. Stone Crusher-

14 M/s Varun Dev S/c

15 M/s Mansa Ram & Sons S/c

16 M/s Bharat Stone Crusher

t7 M/s Om Sai Screener

18 M/s New Jai Rajputana 5,59,456/-

ii\

Further, the penalty notices issued to above mentioned stone crusher units are
enclosed herewith for your ready reference (Annexure A to R). Therefore, the
averments made in this para are wrong, well-fabricated and completely fallacious
and therefore, outrightly denied on the basis of facts produced as above.

3. To reply the cont
1-

Taraf Tajwal area
ent of para IV, it rs submitted that a lease has been granted in
of district Kathua after followi the due rocedure as laid down

by government in this rd i.€., a m ning Plan, Environmental
Clearance and consent to Operate from l and the stone crushers functioning

rom the said Mining Lease. However, if anyin that area are procuri ng rawmaterial f

\

5

at vill.
River),
Kathua
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instance of iltegal mintng ls reported, the same has been dealt stricuy under therelevant provisions of law which includes seizure of vehicle/machinery found
indulged in the illegal mining act and/or imposition of penalty.

4 The content of para-V to XV needs no reply, However, the answering respondent
(no.07) has acted tirelessly to implement the provisions of MM(D&R) Act, 1957
and MOEF guidelines to prevent the illegal mining & transportation of minor
minerals in the district Kathua, l&K (UT). The respondent no. 1L (M/s New Jai
Rajputana stone crusher at village taraf tajwal, Kathua) has
secured/obtained Consent to Operate (CfO) from l&K State Pollution Controt
Board which is valid up to October, 2025 (Annexure S). Therefore, the
averments made by the petitroner are completely fabricated and false and are
made only with the intentions to blemish the image of the administration.

5. To reply the content of para XVI, it is submitted that as already explained in the
preceding paras, mining has been done from the mining leases/blocks. If, in case,
any one found involved in extraction of minor minerals from outside the lease
area, the same shall be dealt with stern action under rules. It is on record that
many stone crushers have been heavily penalized by the answering respondent
for their indulgence in illegal mining and substantial numbers of

vehicles/machinerieshave been seized/penalized so far in the efforts to curb the
illegal mining activities in the district kathua, l&K (UT), Every official deployed in
the fietd for monitoring the mining activities is discharging his duties round the
clock. Day/night raids are being carried out by the answering respondent very

oftenly despite very actuate shortage of manpower at the disposal of the

answering respondent. Therefore, the instant petition is wrong and invent on false

grounds and therefore, it is not maintainable before the law and deserved to be

outrightly dismissed. The petitioner has made averments without any material

evidence/tangible proof.

SUBSTANTIAL OUESTIONS OF LAW

a. The content of para (a) does not pertain to the answering respondent as the

answering respondent is not the authority to choose/select the agency for
preparation of District survey report (DSR).

b. To reply the content of para (b), it is submitted that the answering respondent
has always taken cognizance of inputs regarding illegal mining and have always

acted stnctly rn accordance with the law governing the matter.

c, To reply the content of para (c), it is submitted that the mining leases/blocks
operating in district Kathua, l&K (UT) have secured approved mining plan,

Environmental Clerance from the competent authority and CTO from Pollution
Control Board. The petitioner, herein, again tried to mislead the Hon'ble court by

misrepresenting/distorting the facts.

d To reply the content of para (d), it is submitted that any minor mineral block
identified/carved-out on state land only is, generally, put for auction, Private

\
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land/ownership land cannot be put for auction. pertinentry, on securing art Nocsfrom ail the stake horder departments, foilowed by approvar of mining plan, grant
of EC and CTo by competent authorities, leases are made operational. Therefore,
averments made in the instant para are also wrong and not maintainable in the
eyes of law.

e. To reply the content of para (e), it is submitted that stone crushers operating in
taraf Tajwal Kathua have CTO from IKSPCB and some other crusher units have
applied for the renewal of the same, However, this office has made even numbers
of communications to Poltution control Board requesting therein to take
appropriate action against the violator crusher units (Annexure T,U & V).

f . To reply the content of para (f), it is submitted that strict action has been taken

against every stone crusher unit who was found involved in illegal mining

activitres. A penalty of crores of rupees stands imposed on violators for violating

the rules/provisions of MM(D&R) Act, 1957.

BRIEF FAqTS
To reply the content of para (i), it is submitted that every possible

measures/steps have been taken by the answering respondent to prevent the

pilferage of minor minerals in the district Kathua. Day/night raids have been

carried out, with the available manpower, in order to completely check the

menace of illegal in the district kathua. However, petitioner has no scientific

evidence backing the averment of disturbance of water-table, topographic

disorders and severe ecological imbalances'

ri. The content of para (ii) is atready explained in the preceding paras'

iii'Toreplythecontentofpara(iii)&(iv),rtissubmittedthatatlthemining
leases/blocksoperatingindistrictkathuahavesecuredapprovedminingPlan,
Environmental clearance and CTO'

iv.Thecontentofpara(v)doesnotpertaintotheansweringrespondent.
HoWeVer,theansweringrespondenthastakeneverypossiblesteptocurbthe
illegalmining&transportationofminormineratsinthedistrictkathua'

v. The content of para (vi)' (vi) & (viii) needs no reply'

vi Toreplythecontentofpara(ix),itissubmittedthatMultiDepartmental
district Level task Force cetl has oeen constituted by the government vide

order no: 1569-GAD of 201g d;; : 22-10-2018 involving all the stake

holders department to act against the illegal miners'

The content of para (x) & (xi) needs no reply'

The content of para (xii) & (xiii) does not pertain to the answering respondent
vil

k

vilt
and hence needs no rePlY
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ix.

x .

xr L

To reply the content of para (xiv), it is submitted that answering respondenthag never compromise on ilegar mining. It is on record that cro;s;;;";,;have been imposed and recovered from the violators in district Kathua.

To reply the content of para (xv), (xvi), (xvii), (xviii), (xix), (xx), (xxi) & (xxii),it is submitted that Bhanu partap singh prop. M/s om sai screener at raraitajwal Kathua has apptied for the renewat of its CTO lAnnexure Wl.
Pertinently, this office has also written letter to polution controt Board
regarding the expired CTO of M/s Om Sai Screener ( Annexure X). Further, a
lease measuring 9,98 hectares has been granted in favour of Bhanu partap
Srngh at Taraf Tajwal , kathua and pertinently, Bhanu partap Singh has
obtained aI the Nocs from the stake holder departments, approved mining
plan, environmental clearance from competent authority and CTO from
iKSPCB. The annual production/quantity of minor mlneral which can be
dispatched is L ,22,929 MT per year. However, examining the tiue of the land
does not pertain to the answering respondent.

The content of para (xxiii) does not pertain to the answering respondent.

The content of the para (xiv) does not pertain to the answering respondent.
However, M/s New Jai Rajputana Stone Crusher at Taraf Tajwat Kathua have a
valid CTO issued by IKSPCB having a vatidity of October, 2025 and has been
dispatching furnished material on e-challans.

'Io reply the content of para (xxv), it is submitted that the answering
respondent have always taken befltted action in order to stop the illegal mining
practices in the district Kathua and the same is ascertained from the penalty
imposed & recovered by the answering respondent.

xrv The content of para (xxvi), (xxvii) & (xxviii) does not pertain to the answering
respo nd ent.

GROUNDS;

The content of all the grounds has already been replied in the preceding paras. However,
it is once again submitted that the answering respondent always takes prompt against if
any violation in respect of illegal m ining/tra nsportation is reported. The attitude of
intolerance towards illegal mining is ascertained by the staggering amount of penalty
imposed and recovered from fhe violators, Further in this context, the answering
respondent is not the authority to engage/hire any firm for preparation of DSR.

\-y-
District Mineral Officer

Kath ua
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E nru i I I d : - Dnut k o I h u aQgg nt a i l. c o trr

(iovertrntcttl o.f Jomntu & Kasltmir

Of'tice of'thc District Mincral Oflicer, Geology and Mining Deptt.
Kath ua.

M/s Sain & Sons Stone Crusher

At Village Jungi Chak

Tehsil Hiranagar & District Kathua

No: DMO/K/Notice /2aE-20/ ll0k llol Dated: lo loa/zotg

Subject: lllegal storage & consumption of raw/furnished material & imposition of Penalty.

S ir,

A team comprising of officials/officers of Revenue Deptt., Flood Control Sub Division

Deptt. hiranagar, P.W.D. deptt., P.W.D. (R&B), Geology & Mining Deptt. & policeofficials lead

by the Sub District I'Vlagistrate (SDM) on the directions of Worthy Deputy Commissioner

Kathua raided the premises of your stone crusher on dated 01.08.20t9 and found that you

have illegally stored/dumped huge quantity of Minor Minerals in the premises of your Unit

which is a sheer violation of The Jammu & Kashmir Minor Mineral Concession Storage,

Transportation of Minerals and Prevention of illegal Mining Rules, section 97 (1) & 97 (2) of

SRO-105 dated 31" of March, 2OLO & section 18 {(01) a} of SRO-302 dated L9.O7.2017. After,

on-spot measurement of the dumped material, their quantity worked out as under:-

11, 868.623M.7 2,37,372.46
8, 09, 537.8420, 240.946 M .T

127.48m3 210.342 M.T. 6,310.26
1065.9 M.T. 26,647.54 RBM

3
m646

S.

No

1.

2.

the Minor

Stone (Boulder) 4924.7 4 m
Stone A regate 9200.43 m

3

Sa nd

Total L0,79,968.06

Accordingly, the fine (cost plus royalty i.e., 10 x actual royalty + actual royalty amount)

is being imposed on you under section 21 (5) of MM (RD) Act, L957, SRO-105,2076 & SRO-

3O2,2OL7. The fine which is being imposed on you is amounting to Rs. 1, L8,79,648.56

Name of
Minerals

Quantity (in

cubic meter)
Quantity (in Metric
Ton)

Royalty (lNR)

3.

Page 01 of 02
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(Rupees one crore eighteen Lac seventy nine thousarrd six hundred forty elght and sixty

six Paise onlY).

As such, yoLr are directed to pay/deposit the penalty amount in the District Mineral

Oifrce Kathtra rvrthin 07 ciays Failirrg which strict action under rules shall be initiated agarnst

yorr. \'cur Jnrt nray [re sealt:d

?e1
\
t'

D

District ilr e rit r
(,eologr & ining Degrtt.

K ua

(-i)ir\ io tlte. -

Dc'put) c'orrr,rissione. Karhua for inforrnation preasc
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Email ld:-

(iovarnnrettl of .lotntttu & Koshmir

Ot'fit:c of'thc District Mincral Otticcr' Ccglogy and Mining Deptt.

Kath u a.

M/s Narsingh Stone Crusher

At Village Langerial

Tehsil Hiranagar & District Kathua.

N o: DMO/K/Notice I 2019-20 / t oZ?-34 Dated:cfl /0812019

Subject: lllegal storage & consumption of raw/furnished material.

Sir,

A team comprising of officials/officers of lrrigation deptt., Flood Control Deptt.,

P.W.D. deptt., Revenue Deptt., Officials from Block Development office and Geology & Mining

Deptt. lead by the Sub District Magistrate (SDM) on the directions of Worthy Deputy

Commissioner Kathua raided the premises of your stone crusher on dated 01.08.2019 and

found that you have illegally storedfdumped huge quantity of Minor Minerals in the premises

of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral Concession

Storage, Transportation of Minerals and Prevention of illegal Mining Rules, section 97 (1) & 97

(2) of SRO-105 dated 31't of March, 20L6. On spot verification, following material has been

dumped in your premises, the details are furnished as under:-

,

Quantity (in

cubic meter)
Quantity (in Metric
Ton)

Royalty (lNR)

d ust

Stone Aggregate

3200 m3

3921.37 m3

5280 M,T
8527 M.T
1.624.7 M.T .

1, 58,400.00
3,45,080.00
64,988.003 Stone Pebbles 738.50 m3

2380 m3 5735.8 M.T. 1, L4,716.00

160.00 m3 3s2.00 M.T. 14,080.00

06,97 ,264.00

S

No

4

5

Name of the Minor
Minerals

1

2

Boulder
Raw stone pebbles

Total

Accordingly, the fine (cost plus royalty i.e., 10 x actual royalty + actual royalty amount)

is being imposed on you under section 21 (5) of MM (RD) Act, t957. The fine which is being
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rrnllosed orr /oi1 :i amountin,i to Rs. 76,69,904.00 (Rupees Scventy 5ix [ar. sixty nrne

rorrsJnd nine hundru.d four only).

As such, yotr artt directed to pay/deposit the perralty amount rrr the Distrri.t rvtineral

Oflicr' l(athua withirr 07 days. Failrng which strict action under rules shall be: iritiatcd ai arnst

yorr. Your Unit may l.lr ;r:aled

rq
D ineral ll'

Ceology Mining Delrlt.

K rr,a;

('olri ltr the:-

L l)eput1' C onrrnissioner KathLrtr fbl irrtbntration trrlcltse

741



Emo i I I tl :- Dmokalh u uQt g mu i l.cont

Govarnnrcrtt o.f Jorumu & Koshmir

Otfice of thc District Mineral Olticcr, Geology and Mining Deptt.

Kathua.

M/s Shiva Stone Crusher

At Village Langerial

Tehsil Hiranagar & District l(athua

No: DMO/K/N otice / 2OL9-20 / I oqq Dated: og /08/2019

Subject: lllegal storage & consumption of raw/furnished material & imposition of Royalty.

Sir,

A team comprising of officials/officers of Revenue Deptt., FCSD Deptt., P,W.D. deptt.,

P.W D. (R&B), Flood Control Sub Division, Geology & Mining Deptt. & police officials lead by

the Sub District Nlagistrate (SDtV) on the directions of Worthy Deputy Commissioner Kathua

raided the premises of your stone crusher on dated 07.08.2019 and found that you have

illegally stored/dumped huge quantity of Minor Minerals in the premises of your Unit which is

a sheer violation of The Jammu & Kashmir Minor Mineral Concession Storage, Transportation

of Minerals and Prevention of illegal Mining Rules, section 97 (1) & 97 (2) of SRO-105 dated

31't of March, 2OL6 & section 18 {(01) a} of SRO-302 dated L9.O7.2077. After, on-spot

measurement of the dumped material, their quantity worked out as under:-

a

S.

No.

7

Name of the Minor
Minerals

Stone (Boulder)

Stone Aggregate

Quantity
cubic meter)
310.2 m3

' 5909 66 m3 13001.252 M.T

(in Royalty (!NR)

3 Sa nd 1,345 00 m:i

Accordingly, the fine (cost plus royalty i.e., L0 x actual royalty+ actual royalty amount)

is belng imposed on you under section 21 (5) of MM (RD) Act, L957, section 97 (1) & 97 (2)

SRO-105, zOtG & section 18 t(1) a) SRO-302,20L7. The fine which is being imposed on you is

amounting to Rs. 66, L7,37L,42 (Rupees Sixty six Lac seventeen thousand three hundred

seventy one and forty two paise only).

Quantity (in Metric
Ton

7 47 .5B2M.T . 1.4951..64

520050.08

2219.25 M.T 66,577.5

6, 01, 579.22Total

1
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As strch, YoLl clr'€ cllrected to pay/deposit the penalty amount in the District Mineral

Oflice Kathua wrthin 07 days. Failing which strict action under rules shall be rnitiated against

you. Your Unit maY be sealed,

District NI

(ieologl' cQ

( lrpr ltr the:-

Deputy C'orrrrlissioner Kathura for in{brrrlation plcase.

eral
I ining Dcptt.

Ka ua.
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l ,tt,.,l lrl; l)t,il,lillltililtt l!tttttil t(,.

( t, . . t!rttttil 1t.! .lruntillt .( /r,1./,,i1.

()l'('irr'ot llrt'l)istricl )[r'l(,r':tlOl'licer'. (,r't,logr illl(l \lrrrirru l)epll.

K:rlhrrl.

lrli: J,t,:ci.r rrr l:,ty St on(' Cr'usltcr

., , lr r,, rL

i,,ir:.rl Nl.rrltr'rrr \ l)r:it l('1 lr.itltu.l

M/s R, S. Screenirrg

At \ iil.irlt Clr.trjr,r,.rl

I ('ll:il Nl.u lrt,r.rr .\ Drr.trir t l(,rtlrrr,r

N.' l)l..i1) 1 1,,1,,1rit' -lrli:)-lOi \,.\ I '. D;tld: 2..- l08l))19

Subiect: lllegal storage & consumption of raw/furnished material & imposition of Penalty

th e reof.

5il

A te,irrr coprprisipg of of f icials/officers of lrrigation deptt., FlooC Control D"ptt ,

p \tr.D. cleptt., Revenue Deptt., Officials from Block Development office and 6eology & Mrrring

Deptt. le.rcl bv the Sub District L4agistrate (SDM) on the directions oI Worthy Dtl'ut]'

C..nrrrrissirrrir.r N.ttlttr,r raidecl the prerrtises of yoLrr stone crusher or'l ciated 01.08.2019 and

i.ririrl tlt.tl i,.,, l,.t,.,i, ill,,p,.1 lllr storc,ll ri rtrlped lttrge quatttity of Minor fulirler ll' in the pre ':'5es

..: \[1.]r [irtri ,.,. i.r;it r: .t slrec,r vro.i:,Jn of lhe J.tttttttLt & l(ashmir Nitnlr Nlirleral Conct'r.iott

5t,.i.r1:e, 1r.:p:1,r..rit,;tiort of iMirteral:..irtd Prevetttion of rllegal lr/irring li'.i1,'S, section 97 (1) & 97

(2) of 5R0-105 dated 31" of March,2016. On spot verifrcation, foliurwrng rrraterial has ::eerr

clrinrpecl irt \,ot r'pretliscs, the det.rrls are furllisl"led as uttcler:-

S. Name of the

N o. 1"r4 in e ra ls

I Storte iitt:t,/5,irtd

.' Crrrsttcci [].tzti

-l Rorr rtd lJ.tzri

.l llot:'rlr'r

Minor Quantity
cu[.ric rreter)

184.00 rtr 
I

[i001.14nr'

48,23 rnj

947 t.00 nrt

(in Quantity (in lv'lcrric

Ton)

303.6 M T

i 7, 602.5 M. I .

It)ri.1 M.T.

2: 825.11 Nt I

Tota I

Royalty (lN il

,r l0S

.r, 01, i00.0r:

i .l;l.l ,l .1

, 5b, 502 2

7L,73,954.44

E

@
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Att0rtlittlily, lllt'littt'(r:ost pius t'oyaltyi.e., 10x ar:tual royalty r actual royaltyamount)

,. trt'irr1l itttit0sr'tl ()rl y(rtr tttttJ('r'section 21 (5) of MM (RD) Act, 1957.1lre Irrrr which is lxring

irrrpost'd o|l yotl is ,trttotttttirrg to Rs, L,29, 13,4g8.84 (Rupees onc crore twenty nine Lac

thir'terrt tltott.s.tnd forrl hurrdrod nirrt'ty eight and eighty four paise only).

As sttclt, you.ur.clircctcci to pay/deposit the penalty amour'rt in the District Mineral

tlffict'Kathrr,t ivitlrirr t)7 days. F;rili,rri which strict action trnder rules shall be initiated against

you. \'our Unit rrray be sealecl.

l)istricl
Geolog.r & ining Deptt,

Ku ua.

('rrilr l0 lltr':

i . Dcl,ritr ('rrnIIi:slr]ltcr Kathrr.r tttr irrtb|nration pleasc.

l. .lo:irt l)tt,.'ctor. (icolocy ct I\lmirrg Deptt. Janrnru lirf ipfl;1111atiorr Plcasr.
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E ttt u i I I d : - D trto kul lt u u(u'g nr u i l. co nt

Governnrcnt of Jammu & Koshmir

Office of thc District Mineral Officer, Geology and Mining Deptt.
Kathua.

M/s Magnum Stone Crusher

At Village Pandori

Tehsil Nagri District Kathua.

No: DMO/K/Notice /2019-20/la5q - 6o Dated: lf l08l2o1s

Subject: lllegal storage & consumption of raw/furnished material.

Sir,

A team comprising of officials/officers of Flood Control Deptt., P.W.D. deptt., Revenue

Deptt., Block Development office, police deptt. and Geology & Mining Deptt. on the directions

Worthy Deputy Commissioner Kathua raided the premises of your stone crusher on dated

18.08.2019 and found that you have illegally stored/dumped huge quantity of Minor Minerals

in the premises of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral

Concession Storage, Transportation of Minerals and Prevention of illegal Mining Rules, section

97 (1) & 97 (2) of SRO-105 dated 31't of March, 2016 & section t18(1) a) of SRO-302 dated
07.09.2017. After, on-spot measurement of the dumped material, its quantity worked out as

u nder:-

s

No.
Name of the Minor
Minerals

Quantity (in cubic
meter)

Quantity (in Metric
Ton)

Royalty (lNR)

59,430.8
24,024.00
3,24,435.375
3,23,936.25

a7 ,3L,826.425

1 Bazri

Stone Aggregate

Sand

675.35 m

273.00 m3

6554.25 m

1485.77 M.T.

600.6 M.T.

10, 814.5125 M.T

2

3
3

4 RBM 7853 m3 t2,957.45M.7

Total

Accordingly, the fine (cost plus royalty i.e., 10 x actual royalty + actual royalty amount)

is being imposed on you under section 21 (5) of MM (RD) Act, t957. The fine which is being
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O imposed on you is amounting to Rs. 80, 50, 090.675 (Rupees Eighty Lac fifty thousand

ninety and sixty seven paise only).

As such, you are directed to pay/deposit the penalty amount in the District Mineral

Office Kathua within 07 days. Failing which strict action under rules shall be initiated against

you. Your Unit may be sealed.

District ineral Of{icer
Mining Deptt.Geology

Ciopl' to thc:-

l. Deputy Cornmissioner Kathua fbr inlormation please.
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E ttro i I I tl : - Dmokath u o(a.tr4tttui l. co m

Government of Jamntu & Koshnir

Oflice ot'thc District Mincral Officu", Ceology and Mining Deptt.
Kathua.

M/s S. K. Stone Crusher

At Village Pandori

Tehsil Nagri District Kathua

No: DMo/K/Notice /2019-20/tW<- I 966 Dated: 11 /)e/zotg

subject: lllegal storage & consumption of raw/furnished material.

Sir,

A team comprising of officials/officers of Flood Control Deptt., P.W.D. deptt., Revenue
Deptt., Block Development office, police deptt. and Geology & Mining Deptt. on the directions
Worthy Deputy Commissioner Kathua raided the premises of your stone crusher on dated
18.08.20t9 and found that you have illegally stored/dumped huge quantity of Minor Minerals
in the premises of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral
Concession Storage, Transportation of Minerals and Prevention of illegal Mining Rules, section
97 (1) & 97 (2) of SRO-105 dated 31't of March, 2016 & section {18(1) a} of SRO-302 dated
07.09.20t7. After, on-spot measurement of the dumped material, its quantity worked out as

under:-

S

No.
Name of the Minor
Minerals

Quantity (in cubic
meter)

Quantity (in Metric
Ton)

Royalty (lNR)

Bazri

Stone Aggregate

Bou lder

Sa nd

1796.01 m3

lzi.oq m'
78.32 m3

2994.33 m3

66, 466.75 m3

3,951.222 M.T 58, 048.88
1612.688 M.T. 64,507.52
188,7512 M.T 3,775,024
4,940.6445 M.T L, 48,219.335
1,09,670.1375M.T. 27 , 4L,753.4375RBM

Total 3L,L6, 304.1965

2

3

4

1

Accordingly, the fine (cost plus royalty i.e., 10 x actual royalty + actual royalty amount)
is being imposed on you under section 21 (5) of MM (RD) Act, L957. The fine which is being

5
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- imposed on you is amounting to Rs. 3, 42,79,346.1615 (Rupees three crore forty two

tac?venty nine thousand three hundred forty six and sixteen paise only).

As such, you are directed to pay/deposit the penalty amount in the District Mineral

Office Kathua within 07 days. Failing which strict action under rules shall be initiated against

you. Your Unit may be sealed.

dn
District neral C)fficer

Geology & Deptt.

Copy to the:-

l. Deputy Corrrmissioner Kathua for inlbrmation please.

(\
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E mu i I I d : - Dnto ku I ltu t(al,gtrto il.cont

Government of Jommu & Koshmir

Office of the District Mineral C)fficer, Geology and Mining Deptt.

Kath ua.

M/s Raavi Stone Crusher

At Village Keedian Gandyal

Tehsil & District Kathua.

No: DMO/K/Notice 120t9-20/ lottO -1> Dated:L /oa/zotg

Subiect: lllegal storage & consumption of raw/furnished material & imposition of Penalty

thereof.

Sir,

A team comprising of officials/officers of lrrigation deptt., Flood Control Deptt.,

p.W.D. deptt., Revenue Deptt., Officials from Block Development office and Geology & Mining

Deptt. lead by the Worthy Deputy Commlssioner Kathua raided the premises of your stone

crusher on dated 01.08.201,9 and found that you have illegally stored/dumped huge quantity

of Minor Minerals in the premises of your Unit which is a sheer violation of The Jammu &

Kashmir Minor Mineral Concession Storage, Transportation of Minerals and Prevention of

illegal Mining Rules, section 97 (1) & 97 (2) of SRO-105 dated 31't of March, 2015. On spot

verification, following material has been dumped in your premises, the details arefurnished as

under:-

s.

No.

Name of the Minor
Minerals

Quantity
cubic meter)

(in Quantity (in Metric
Ton)

Royalty (lNR)

3568.39 m3

8224 m3

42,339.28 m3

7850.45 M.T. 3,14,018.00
13, 559.5 M.T
69,859.81 M.T.

4,07,088.00
17,46,495.25

24,67,501.25

1 Crushed Bazri

2 Screened Sand

3 RBM

Total

Accordingly, the fine (cost plus royalty i.e., 10 x actual royalty + actual royalty amount)

is being imposed on you under section 21 (5) of MM (RD) Act, L957. The fine which is being

imposed on you is amounting to Rs. 2, 7L,43,6L3.75 (Rupees Two Crore seventy one Lac forty

three thousand six hundred thirteen and seventy five paise only).
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o
AsIuch, you are directed to pay/deposit the penalty amount irr the District Mineral

fice Kathua within 07 days. Failing which strict action under rules shall be initiated against

r.lu Your Unit maY be sealed,

District \{
Ceologr &

rral r
inirrg Deptt.

Kirt a

c'opy

l.
2.

o tltc .

Delltttr L'o111.11is:rorrct' Kathul I9r inlor,tati.rr pleitsc.

Joint Director. Ccology & Nlining Deptt. Janrnru lirr infbrmation pleasc

o
A
r\t,\ 

\
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f$ Government of Jamm

Office of the District Mineral Office
Kath ua.

nt/sC&CConstructlons
At r/illage Keedian GandYal

Tehsil & District Kathua.

No: DMo/K/Notice/2019-20/ 7?r- 7 t Dated: 3t' 107 /ZOtg

Subject: lllegal storage & consumptlon of raw/furnlshed materlal & impositlon of Penalty

thereof .

Sir,

A team comprising of officials/officers of lrrigation deptt., Flood Control Deptt.,
P.W,D. deptt., Revenue Deptt., Iv'totor-Vehicle deptt., Excise & Taxation Deptt. & Geology &
Mining Deptt. lead by the Worthy Deputy Commissioner Kathua raided the premises of your
stone crusher on dated 27 .07.2019, it is found that you have illegally stored/dumped huge
quantity of Minor Minerals in the premises of your Unit. After the measurement done by the
officerslofficials of concerned departments, the report is submitted to Deputy Commissioner
Kathua which indicates the following details:-

S. No Name of the Minor Mineralst-
Royalty (lNR)

.--.- t
1 Crushed Bazri L0, 70,090.00

Dust 7 38,540.00
3 Screened Sand 80,970.00

Total 19, gg, 590.00

Accordingly, the fine (cost plus royalty i.e., 1.0 x 3q1u3l royalty + actual royalty amount)
is being imposed on you under section 21 (5) of MM (RD) Act, tg57. The fine which is being
imposed on you is amounting to Rs. Rs. 2,07,85r 490.00 (Rupees Two Crore Seven Lac Eighty
Five thousand Four hundred ninety only).

Quantity(in Metric

1.2 160

Quantlty (ln cublc

26,752
Tonmeter

]4,970 24,6t9
1535 2,699

")

I

2.

/
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l
a

As such, you are directed to pay/deposit the penalty amount in the District Mineral

Kathua within 07 days. Failing which strlct action under rules shall be initiated against

Your Unlt shall be sealed.

,'al\rj(, ,,

District
Geology & Deptt.

ua.

Copy to the:

1 . Deputy Comrnissioner Kathua for information please.

2 Joint Director, Geology & Mining Deptt. Jammu for information please.
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E nru i I I rl : - D nw ka t h u u(ug tttui l. co ttt

Goventment of Jammu & Kashmir

@a O{ficc of the District Mineral Officer, Geology and Mining Deptt.
Kath ua.

M/s Puri Stone Crusher

At Village Keedian Gandyal

Tehsil & District Kathua

No: DM O/K/Notice / 201.9-20 I I qyq{ Dated:fo 1071201,9

Subject: !llegal storage & consumption of raw/furnished material & imposition of penalty

thereof .

S ir,

A team comprising of officials/officers of lrrigation deptt., Flood Control Deptt.,
P.W.D. deptt., Revenue Deptt., Motor-Vehicle deptt., Excise & Taxation Deptt. and Geology &
IVlining Deptt. lead by the Worthy Deputy Commissioner Kathua raided the premises of your
stone crusher on dated 27.07.2AI9 and found that you have illegally stored/dumped huge
quantity of Minor Minerals in the premises of your Unit. After the measurement done by the
officers/officials of concerned departments, the report is submitted to Deputy Commissioner
Kathua which indicates the following details:-

1,

Quantity(in Metric
Ton)

Royalty (tNR)

Crushed Bazri 7650 m3 16, 930 M.T 6,73,200.00
Screened Sand 3049 m3 5 , 030 M.T 1,50, 900.00

12,12,750.00

20, 36,950.00

S (in
No.

2

RBIV 29,400 m 48,510 M.T.

Total

Accordingly, the fine (cost plus royalty i.e., L0 x actual royalty + actual royalty amount)
is being imposed on you under section 21 (5) of MM (RD)Act, 1957. The fine which is being
imposed on you is amounting to Rs. 2, 24, 05,350.00 (Rupees Two Crore Twenty Four Lac Five
thousand three hundred fifty only).

Name of the Minor
Minerals

Quantity
cubic mete

@

3:
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a

As srrclr, you are directed to paYideposit the penalty amount in the District Mineral

Kathua within 07 days. Falling which strict action under rules shall be initiated against

. Your Unlt shall be sealed.

rA

District
Geology & Deptt.

Copy to the:

1. Deputy Commissioner Kathua for information please.

2. Joint Director, Geology & Mining Deptt. Jammu for information please.

?

\

755



Government of Jammu & Kashmir
E m a i I I d : - D mo k ut h u a(e,g tn a i l. c t,

6 Ofl]ce of thc Distric t Mincral Officer, Geology and Mining Deptt.
Kathua.

M/s Jai Rajputana Screener
At Village Taraf Tajwal
Tehsil & District Kathua.

No: DMo/K/Notice /201.s_20/F.ba_ g
Dated: o7/09/2OIg

subject: lllegal storage & consumption of raw/turnished materiar & imposition of penarty.

of Flood

A team of Murti Departmentar District Lever T
Control Deptt., p.W.D. deptt., Revenue Deptt., Forest Deptt.,

ask Force comprising of officiats/office

Rural Development
rs

Deptt. & Geology & Mining Deptt. on the verbal directions of Worthy Deputy CommissionerKathua (Chairman) raided the premises of your stone crusher on dated 05 09.2019 and foundthat you have illega

er, on-spot measurement of the dumpe

05 dated 31't of March, 2016 & Rule

f Minerals and prevention of

heer violation of The Jammu

lly stored/dumped huge qua

d material, t

18 section {(

illegal Minin

& Kashmir

ntity of Mi

heir quantity worked out as un

01) a) of SRO-302 dated tg.Ol

g Rules, Rule 97 section (1) &

nor Minerals in the premises of
Minor Mineral Concession Sto

.2077

(21 of

rage,

yourUnit which is a s

Transportation o
sRO-1

Aft

S r,

S.

No. Minerals
Name of the Minor

der:-
Quantity (in Quantity (in Metric Royalty (tNR)cubic meter Ton
27,664.29 m
31,,249 m

Total

RBM

Graded p e bbles

Accordingly' the fine (cost plus royalty i'e., L0 x 36113r royarty + actuar royarty amount)
is being imposed on you under Rule 21 section (5) of MM (RD) Act, LgsT,sRo-l's, 2016 &
sRo-302' 2077' The fine which is being imposed on you is amountingto Rs.2, sg,z!,rgr.6

1

244 62 B64 M T
49,996 M T L2,4g ,900.00

t1,,A6,571..6

23,56',471,6

2.
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tl iiu;peer twcr crore Frfty nine Iec twenly onc ttlorrrdn(, one hundrcd grT,htv 1.y?o,nri r'
parre onll|

A1 rtich, vou are directed to pay/delrcrrt thc pnnaftv atnount tn ttlr [)ntr<l Mmtrel

Ollrte Xrtlrut wi(hrn 07 daW Failin3 whrh sln(l d(tron un6rf1 ruler rhall be,nrtrfl?d rtrrfit
you Yorlr Unit rnay be realed

rt
Di.rtrict Mrn rrl (

Ocology & M Iu rng 0tptt
Kethua

Copy lo thr -

i. Dcputr Corntnissioner Kaihrm for inlor;';rll:,r:: plr'"..,,

I Jourt l)irector, Ceolorry & Minrng I)cprr J*rrrnrr ror rnlonnatrun Jricas..

t,
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E nrui I I d : - Dnn kut lt u u(u;gm ail. co nt

Government of Jamntu & Kushmir

oflicc of thc l)istrict Mincral C)f{icer, Geology and Mining Deptt.
Kath ua.

M/s Shiv Baba Stone Crusher

At Village Logate (Sahar Khad)

Tehsil & District Kathua

No: DMO/K/Notice /2019-20/ ta+l -+L Dated ll loz/zots

subject: lllegal storage & consumption of raw/furnished material.

Sir,

A team comprising of officials/officers of Flood Control Deptt., P.W.D. deptt., Revenue

Deptt., Block Development office, police deptt. and Geology & Mining Deptt. lead by the
Worthy Deputy Commissioner Kathua raided the premises of your stone crusher on dated
18.08.2019 and found that you have illegally stored/dumped huge quantity of Minor Minerals
in the premises of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral
Concession Storage, Transportation of Minerals and Prevention of illegal Mining Rules, section
97 (1) & 97 (2) of SRO-105 dated 31't of March, 2015. After, on-spot measurement of the
dumped material, its quantity worked out as under:-

o

Quantity (in Metric
Ton)

Royalty (lNR)

1 d ust 1784.00 m3 2943.6 M.T. 88, 308.00
2 Baz ri 1700.00 m3 3740.00 M.T 1,49,600.00
3 RBt\{

Bou lder
Sa nd

6173.00 m3

196 m3

10,185.45 M.T. 2,54,636.25
4

5

472.36 M.r 9447.2
1430.00 m3 2359.5 M.T. 70, 785.00

6 Blast 954.00 m3 2O9B.B M.T. 83,952.00

Total 06,56,728.45

S.

No.
Name of
Minerals

the Minor Quantity
cubic meter

(in

Accordingly, the fine (cost plus royalty i.e., i-0 x actual royalty+ actual royalty amount)
is being imposed on you under section 21 (5) of MM (RD) Act, L957. The fine which is being
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1 imRosed on you is amounting to Rs. 72,24,012.95 (Rupees Seventy two Lac twenty fou
thousand twelve and ninety five paise only).

As such, you are directed to pay/deposit the penalty amount in the District Minera,
Office Kathua within 07 days. Failing which strict action under rules shall be initiated against
you. Your Unit may be sealed.

District
Geology & ing Deptt.

ua.

Copy to thc:-

l. Deputy Cornmissioner Kathua fbr infbrrnation please.

Ka
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Government of )ammu & Kashmir

Ph: a1922-Z?l,033
Ema il I d : dm ok a thgaGnoma i l. cotE

ORDER

Subject: De-sealing of M/ s Baba peer stone crusher at Maggar
Tehsil & district Kathua.

Reference: 1. Hon'ble High court order dated 07.04.2021 & 02.l z.zoza.

Khad

Whereas,l4/s Baba Peer Stone Crusher at Maggar Khad, Tehsil & district Kathua was
operational on the above mentioned location and vide this office communication No:
DMO/K/Compliant/19-20/1810-12 dated L4.11.2019, outstanding of Rs. 75,66,447.O0
(Rupees seventy five lac sixty six thousand four hundred forty seven only) was worked out
to be pending against the unit holder and he was directed to deposit the same within the 10

days and;

Whereas, vide this office vide No. DMO/K/Stone Crusher/2o19-2A/2577 dated:
02.O2.2O20, your unit was sealed with the directions not to operate the unit till further
orders and intimate this office about the legal source from where you were procuring the
raw material and;

Whereas, the unit holder has submitted an agreement dated 26.O4.2020 duly
stamped and signed by the Lessee Dhyan Singh wherein the Lessee agreed that he will allow

the unit holder to procure raw materral from his leased out area at Mahi chak and;

Whereas, the Director, Geology & Mining Deptt. Jammu issued consideration order
vide No: 193/MCCIDGM/Court/2t/250-5t dated: 09,03.2021 which speaks about the

consideration order issued by DMO Kathua vide No: DMO/K/Baba Peer/20'2t/574-78 dated:

11.12.2020 and;

Whereas, the Hon'ble High Court of Jammu & Kashmir vide Order dated:

07.O4.202tquahed the order dated: 09.03.2021 passed by the Director, Geology & Mining

and;

Whereas, the Hon'ble High Court of Jammu & Kashmir in another order dated
02. 1 2 .2020 which is reProduced as:

'.rhe petrttoner shall appear before the District Mineral officer, Kathua atong with ail
the requistte record for reconciliation of royatty payment on 4th December 2020. Tie District
Minerat Offtcer concerned, after affording adequate opportunity to the petitioner to put up
his case shall pass appropriate orders as may be warranted. on reconciliation and after
hearing the petitioner, if the District Mineral Officer finds some amount of royalty, payabte
by the petitioner, a specific demand in this regard, shall be raised within a period of one
week The Drstricr Mineral Officer concerned shall also consider the payment of royalty
(rt-rears rf any, c1e(ermtned by hrm rn rnstallments of the analogy of glnr;1"r cases.,,

.. - I(B+-
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Whereas, on reconcilration of the record and as per the communication No

&:il::ilYi:::,
1810-i2 dated. 14.11.2019 , dr amount of Rs. 75,66,447.A0
S ixty six thousand four hundred forty seven only) was found to bepending against the unit holder which is amounting to Rs. 96 47 224 R es ninety six

ac forty seven thousand two hundred twenty four onry ) after calculatrng l5o/o interest for 22
months and;

Whereas, the Govt. vrde order IND/MNG/46/2020 dated ZO.O7,2O2O subsequent by
Drrector Geology & Mining Deptt, order No: 1092/MCC/DGM/DMo/KAT/ll/2ggg-g3 dared
28.07.2020 to recover the outstanding amount in maximum 36 equral installments and;

Whereas, this office vide No. DMOlKlNotice/21-22/488 dated 23.08.202t directed
the unit holder to deposit installments of Rs. 2,73,331.00 (Rupees two lac seventy three
thousand three hundred thirty one only) including 2% TCS and compounding fee of Rs.

20,400.00 in the shape of Demand Drafts and an undertakrng sworn before the 1st class

Magistrate that he shall be liable to pay all outstanding amount in 36 equal monthly

installments and;

Whereas, the unit holder has deposited Rs.2,73,331.00 (Rupees two lac seventy

three thousand three hundred thirty one only) including 2o/o TCS and compounding fee of

Rs. 20,400.00 in the shape of Demand Drafts bearing No:104751 dated 25.08.2A2L &

LO4752 dated 25,0g.2021 and an undertakrng sworn before the 1't class Executive

Magistrate Kathua dated 25'08.2A21 and;

ln light of the Hon,ble High Court of Jammu & Kashmir order dated 07.04.2021 and

02.|2.2020, M/s Baba Peer Stone Crusher at Maggar Khad Tehsil & district Kathua is hereby

de-sealed subject to the followrng conditions that;

01. The unit horder shail pay the remaining outstanding in equar monthry instailments of Rs.

2,73,331.00 by or before 1Oth of every month without any fail'

02.The Unit holder shall procure the raw material from the legal source with valrd Form-A'

03.TheUnitholdershalldisplayratelistofminormineralsnotifiedbytheDeputy
Commissioner, Kathua on the board of the size 04*06 feet'

04.TheUnitholdershallsalethefinishedmaterialatratesnotifiedbytheDeputy
Commissioner, Kathua '

05.TheUnithotdershallmaintainthedailyrecordofsale&purchaseofMinerals.
05.Theunitnoroershallsubmitmonthlyreturnofsale&purchaseofMineralsinDistrict

Mineral Office'Kathua by or before 10tt'of every month'

Il;"?."1*'1",'.i;|r3'':2/! 
' 'r 'fi/""f ;-,; .'

- ;__r Jo Ylz IDistrict Mineral Officer
Geology & Mlning Deptt.

A\ KathualY
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Lrttuil lrl:' l)uukilhunfu t!tuuil'cattt

onice 0r'rhc r,,*,,.,'*i;,:*|lirit";;;:;;|,1 ,-{',itn'i* o,n MiningDepru.

Kathua

M/s V.G,S. Stone Crusher

At viltage N4arclr

fehsil & District Kathua

No : DMO/K/Notice/20-2 1 / 8\rI Dated: lL /02/2021

Subjectr Monthly return for the months of Oct,2019, Nov 2079 and December, 2019.

Sir,

Refer to this office letter No: DMO/K/Notice/20-21,/767 dated 27.01.202L regarding the
subject cited above whereby you were directed to intimate the source of 10097 m.t. of Nallah
,vucl. r,.,ith in 03 oavs but,i,oLr;re faileC to subrnitted the desired information in this office tili

As such, you are directed to deposit the penalty under section 21,(5) of MM(R&D) Act,
7957 on account of illegal extraction of 70097 m.t. of Nallah Muck to the tune Rs,

27,76,675.00( Rupees Twenty Seven Lac Seventy six thousand six hundred seventy five only)
,vitn in weeks'trnre failing y,,hich your unit may be sealed

':(.,i: ,{; ,,

Disrrict Mineral Office r
Geology & Mining Departnrent

Kathrra
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@ ()rr,c( or rrrr r)isrr.ir, ,i,',1.,1,,i,ir',: ,^i,.ll,l.'llJ:l;;;\,,,r(r \ri,,i,s r)c,*.
i\i rs y3ru,r Dev S/c 

I(, t h,:r

,',r '1,-i .:,... .rl. :.,t,,,,.r!. [,irii.t,,.,.l

! trt,rtl 1,1.. l)ttr,'l'rrtlttt,t.' -'t, ';i

":-:t-e"- ,{jir li;r'"/c failed to submit the legal source of 4921 m.t. of crr.::i'1.1

,.i,.: I')(r:rtlrses of your unit within stipulated time period despite tnc -'; :-.

. r 'il - .l- . r tii:',;.,,i r'\.rt,!ttrc"l. l. strrt.age ol rttinor trrinerals.

'i ' .'" , t' '.'i(l(, No: DIVIO/K/Nolice/?-O-21/10? ) clatcd 1')';1 .. '

. , '):' ,i,itt'ri 03 0,i .2021, drrected you to subr'rr tt tii;' ', ,,)":'
,. i .r..i'.'::'.t :1r.,:r,'(i and qrraritifiecl in surprise checkirrg (;i '/':,,tt .r: ,' 't :'

L .. r'r:r n iirt: rveel<'s time in this office;

'' 11,-,,.,aq as prtr available office record and perusal of your monthly retLiri', ', .i'. " "" '.

: , 'r r"'tr"r ;i J.;lrtiary, 2021,, you have closing balance of processecj Ba7(t ri )'ti!';
'^ \i.' (lrrcl<rrrg, the quarrtity of minor minerals measured clr:r'l r-; uart.;r''1.

,. . ; :.i.,,ii .,,i (i450 nr t on 19.03.2021 and after reconciliaticn lj :. ''

.; . , .,1r., j ., :jrifcrerlce ol 4923 m.t. has been calculated;

'.' ,:,: r(,.-ts \ c,i: have bee,r directed, vide aforementioned letters. to >.,i'r r'' ' '

, ' - '| ;.:.'-1 irr : rjl r,txceSS ntinor nrinerals found in the prenlises of f crri -' -,--'-'

( n

'ic
Name of the
[/l rrtt,rals

(.-' ts'rl rt' <) 11,, t tr i

Minor j Quantity
Metric Ton)

4923 lV T.

Royalty (lNR)

Total

1.96,!1.)0 0i)

1,96,920.00

. . .,.' i,i ,tl,r,',t(;, ,! [)('t't.ilty (t r.rll 1.lltt: r(ly,tlty it' , l() r .rCtU.tl t,Jr,'.tl(\ ' .irlr ': ]'l

' LI ,t i,i ,,1,,,r,'i()t) \,rrrli,r Rule 21 section (5) of MM (RD) l\ct, 1957,tir,i'i. '. I

r r i' rlr, , t !,ir:ttt i,r,rri l,rt :,txty ',tx lltt-ltti,lr(l r)ttt' ltt:rttlrr'.i l"'t'rl"r ''r''l l

. , , | ,.;i ( ri-,r),'it :/,i./rr 1c.,r illr'11,r1 r'xlr,iCligrr li stOt,tll(' (rf rprl()r I)lll)r'r,tl1. rrr Ilt" i""r'rl r'

i): ,,()rrr r:rril ,:rrrl ',,orr arc dirr:cted to dcl.rclrit tlte:aicJ perralty arnorrrI r1 tlrrs ollilt'""'tll) rr '') '
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o ar{' {Llrther directed to not operate your unit till further orders and failinf', wlrrr lr

1 n':ay be sealecJ
r I ..i ,l . .1.;

District Mineral Officer
Geology & Mining DePartnlcnl

Knthua

/
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t
linttril lrl:' l)rttttkrttltrr't u !ttutil'l'rtt

o i i i c r r ; i ( rr r i) i sr,,.,"nr, r. ;:,:^:; 
to: 

;:;;: ;: ;;;H;r a,r tr ivr i,r i,r g r)c ;, ( i .

Kathu:r

Mi s l,'lair;;r i:lipr & Soi",s S/c
r\ rr i,.,, ' 1,1, i.r 1..r....,rr

i'Jo: L)t',irj'l(i ilotice/21-D_l | ,<

Subje ct: illegal extraction & storage of minor minerals.

i. i,
,r11,

r"i'/iiei{riis' ihrs off rce vide lrlo: DMo/K/No ticel2a-2r1L021' daterJ 19'03 2021 &

i)l,1Lril",'l'Jcrre/2Lt-2J./07 dated C3.04.2021, directed you to submri the scr"iice 1,i ;'':" '--'t

ri',irl{.lrtls processecl, stored and quantified in surprise checking of y,611r urlit ai' .1':i'1r

.i!).C,3.20.1 i witlr in the vveek's time in this office;

,i."',r:i,,ls, ,rj ilei'a'.,3ilable office record and perusal of your monthly return sub:lrtte:j
.,;)l:: 'l', ,i:; 1ir ,-i Ir:l]rl,ir r', 2021 , you have closing balance of processed crushed stc'lt r-c

l.'.iJ:: .'i-r '.. i;rii c1 rrrir-r;; tlti. sLr rprise checking, the quantity of minor rrtirrerals ltteasr.l :i:ril .'.rra:

'quar;iific:.: rrr the presence of your staff as 6280 m.t. on 1-9.03.2021 and after reco,-iC,italrL", ..'i

botlt the quantities, a difference of 5492.5 m.t. has been calculated;

\,\,"tcr.r:ls,7itu lrave been directed, vide aforementioned letters, to subnrit the legi:l

"i''.rr',:t r. 
r'.:r.'5 i:r : 5 r'ir t. of e rccss rrir.:or rlinerals found in the premises of your crrrshei ri;t i

\'. il;"i!cd5, lou have failed to submit the legal source of 5492.5 m.t. of cr-usirrtj lii:;-i
str.irt:cl rrl the prenrises of your unit within stipulated time period despite the opccrt.:.ii,
l-);'o\,,icje rj;

Dated: .:a lOal2C)i

'il)

flarne of the
L4 iii r: ra ls

Crushed Bazri

Minor Quantity (

Metric Ton)

5492,5 M.T.

in Royatty (tNR)

2, 79,700.00
2,19,700.00Total

1,1 r.,i1,,,i, lf ;ibcve, a ilenalty (cost plus royalty i.e., 1,0 x actual royalty + aciLiai ro,i;r!t,,"'r':i rlrt) ri ir'::ri'lr''t-'o':'rd ('rr'/oLl etnrjer Rule 2L section (5) of MM (RD) Act, 1g57 ir,1ro,-r.tir:'r,.,-\.-. !- 
r -' "vr'

.t ,- , .,,,,""_',' 
'-i -r li('":) tr'vetrlv fuur lac Sixteen thousarrr.l seven hundrco cr)l,i) [o, r>,.r :i., ,,

' ' r' rr">iri (' i:t\':t ' it')l i'rir!'ili exttoc'tiort & storagc' of minor mirtera!s in tne ll!.r,rlrirr,:, r:: . r ..
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r '':r; ;iii-) ii |iril'it-j i ) deposit the said perralty arrlount in this office within 07 days ''',]r'l
rt/t'fitrlilt'r crrecteci to not operate yoLr r unit till furtirt-"r orcj ers ancl fai ling which your unit tra"'
lle se''li" 

-r -,- .rj j ..

District Mincra I Officer'
Geologl' & iVlining DeP:rrttrrcnt

Kathua
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Government 

of

1:. :. I ...

- t''

,

JdtntDLt & Ka:,,!tntrr
Ph: Ol922-23303J I. O,TFICER, KATHUS

e n', a i I I d : 1,, t,, k,, I I t tr ;, ::, q rn d i !. (. al!

M/s Bharat Stone Crusherat village Tilla T
o,rt,Jt=i",'n'.1" t ehsrl Billawar .

No: DMO /K/Order/ 2023-24/ t.:jQ . | ,l .? Dated - i. /05/2023

subject:- Application by M/s Bharat stone crusher located at viilage Tilla,Billawar seared under DMo retter No. DMo/K/MDDLTFC/zr-22/O,.7-22 dated 28.o9.2021 for re-measurement of penaltyimposed on processed materiat by DMO, Kathua.
Reference: DGM order dated: 1g.05 .2023,

In compliance to the directions issued by Director, Geology & Mining Depn.
J&K vide above referred order no. (copy enclosed) whereby a penalty of Rs.
7,27,57,8OO/- has been imposed on you besides you are directed to deposit the
penalty amount in 36 equal installments.

You are hereby instructed to deposit Rs.3,61 72 per month (Rs
3,54,384/ - royalty & Rs.7088/- 2o/o TCS) in this office by or before 10th of every
month failing which, strict action under rules shall be taken against you.

Yours faithfully

Encl. 05 leafs

'm-SorricerDistri

Copy to the:

1' Depury Commtssroner, Kathua for favc.rur of rrrtorrrralion please.2' Director, Geology & Mining Deptt, l&K for f;rvour of rnformation prease3' Joint Director, Geology & Mining Deptt. Jarnrnu for information please.
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Ii ntu i I I I : - Dmo kath u u(tt,gtnail.cont

Govern tttcttt o./' Janun u & Kash ntir

C Office of thc District Mincral Ofliccr, Geology and Mining Deptt.
Kathua.

M/s Om Sai Screener

At Village Taraf Tajwal

Tehsil & District Kathua.

No: DMO/K/Notice l2OIg-20 llZS\ - gB Dated: ll /0912019

Subject: lllegal storage & consumption of raw/furnished material & imposition of Penalty.

Sir,

A team of Multi Departmental District Level Task Force comprising of officials/officers
of Flood Control Deptt., P.W.D. deptt., Revenue Deptt., Forest Deptt., Rural Development
Deptt. & Geology & Mining Deptt. on the verbal directions of Worthy Deputy Commissioner
Kathua (Chairman) carried out the raid on the stone crushers operating at village Taraf Tajwal,

Tehsil & District Kathua on dated 05 09.2019 & again , on dated 08.09.2019, the same team
lead by the Worthy Deputy Commissioner Kathua raided the premises of your stone crusher
and found that you have illegally stored/dumped huge quantity of Minor Minerals in the
premises of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral
Concession Storage, Transportation of Minerals and Prevention of illegal Mining Rules, Rule 97

section (1) & (2) of SRO-105 dated 31't of March, 2OL6 & Rule 18 section t(OU a) of SRO-302

dated L9.O7.20t7. After, on-spot measurement of the dumped material, their quantity

worked out as under:-

S.

No
Name of the Minor
Minerals

RBIVI 7651 m3

Total

Accordingly, the fine (cost plus royalty i.e., L0 x actual royalty + actual royalty amount)

is being imposed on you under Rule 21 section (5) of MM (RD) Act, L957, SRO-105,2016 &
SRO-302, 2017 . The f ine which is being imposed on you is amounting to Rs. 34, 74, 350.00

Quantity (in
cubic meter)

Quantity (in Metric
Ton)

Royalty (!NR)

I 12,634 M.T. 3, 15, 850.00
3, L5,850.00
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{c

(Rupees Thirty four Lac seventy four thousand three hundred fifty only).

As such, you are directed to payldeposit the penalty amount in the District Mineral

Office Kathua within 07 days. Failing which strict action under rules shall be initiated against

you. Your Unit may be sealed.

$
District era Officer

ining Deptt.Geology &
Ka a.

Copy to the:-

1. Deputy Commissioner Kathua for information please.

2. Joint l)irector, Geology & Mining Depfi. Jammu for information please
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Ii nr u i I I tl :- Dttto kul h u u@ gtrt ui l.co nt

G ovcrtt trtett I o.l' Jon,nt u c& Koslt mir

Ollice of the District Mincral Officer, ()eology and Mining Deptt.
Kathua.

M/s New Jai Rajputana Stone Crusher

At Village Taraf Tajwal

Tehsil & District Kathua.

No: DMO/K/Notice 12079-20/rcqo - 11-. Dated: g /09/2019

Subject: !llegal storage & consumption of raw/furnished material & imposition of Penalty.

Sir,

A team of Multi Departmental District LevelTask Force comprising of officials/officers

of Flood Control Deptt., P,W.D. deptt., Revenue Deptt., Forest Deptt., Rural Development

Deptt. & Geology & Mining Deptt. on the verbal directions of Worthy Deputy Commissioner

Kathua (Chairman) raided the premises of your stone crusher on dated 05.09.2019, again

reassessed by the same team lead by the Worthy Deputy Commissioner Kathua on dated

08.09.201,9, and found that you have illegally stored/dumped huge quantity of Minor Minerals

in the premises of your Unit which is a sheer violation of The Jammu & Kashmir Minor Mineral

Concession Storage, Transportation of Minerals and Prevention of illegal Mining Rules, Rule 97

section (1) & (2) of SRO-105 dated 31't of March, 2AL6 & Rule 18 section {(01} a} of SRO-302

dated t9.07.20L7. After, on-spot measurement of the dumped material, their quantity

worked out as under:-

s.

No.
Name of
Minerals

the Minor Quantity
cubic meter

Quantity (in Metric(in

Ton

1

Total

Accordingly, the fine (cost plus royalty i.e., L0 x actual royalty + actual royalty amount)

is being imposed on you under Rule 21 section (5) of MM (RD) Act, 1957, SRO-105, 2016 &

SRO-302, 20L7. The fine which is being imposed on you is amounting to Rs. 5, 59, 455.6

Bazri (Stone ) 577.95 m 1271.49 M.I.

Royalty (lNR)

50,859.6
50,859.5
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(Rupees Five Lac fifty nine thousand four hundred fiftyfive and six paise only).
As such' you are directed to pay/deposit the penatty amount in the District Mineri

;if;iT[iHl ;Jl":['j' 
Fairing which strict action under rures shau be initiated agains

Copy ro the:-

$\
District Officer

Geology &
Ka

ing Deptt.
ua.

I' Deput-r (,or,rrissiore' 
Katrrura Ibr. inrbr.rnation prease.2' 'loint Dit'ector'' (ic,log,r' & Mi.i,g Dcptt. .rarnrrrLr for inrbrr,ation prease,
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is

a
1 'l'hc Srortc (. l.Lislrcr slrlll tlr!:c lhc lirll6rvirtl l)olluti()11 (-orrlrol !lcasrrlcs uttdcr lill\'ir()tltncnt (pYs1961i6n) .'\rt

'()\r',

I nl l)l('nl( r)l ir l trit ()l lr.rllr)\\ r rri l'rll lttlirrrl ( rltt l t ol,)lcttstt rcs :

li:ir.r 1:rrirrts liic tlrr rollcr crLrsltct . scrcclls.;ciaSSil''icr rtrtrst bC properll'CllCloscd

C.l shc-cl s ;r rc l $!fc-. qr-t$ll sol i-d rnatu ial -bt r1*r 191-!,r-19'pau l i n. 

-
Con vcl.or'ti!]s slrorrld bc-rtf plopcr qual.i1).tttate rral irtsteaci ol-itscrl t1 rc:' c(lYcrcd.

Rcgular clcaning o[approach roads should bc carricd ou1 and all thc approach roads and rarr]ps

shJuld be rncrallcd. 'l'he process walitc should not bc dumped along tltc road.s sidc and should be

r c()\'L:r'Cd \\lill (-'

b.

1b 1[{i1g ugof !9r1. ];ing ar-c-L1,

ItcgLrlar g!_!an ing_anri_* r'ttirr!: !l lIcSrcynd11thin thc prcnliscs.

( ,i()1,,, i t! .,1 .: r'rir.rir ir':lt ( llrr)ir(! lL'illc 1t.c:', it't thlcc rows) rlorrg lhc pcriPltct y. I

--__i

(lrr:r nt rt:rtir c Stu rrrlrrtls li, , )ll,\!.-
.l'lre 

suspendcd l)arliculatc
controllcd , isolated as s,cll

lvlattcr cor,tribulion valLlc at a distancc ol I lc, l0 tttetcrs fi'orn it
as lionr a unil lou'Jtc(l in-a cltrst,:r shrtulcl bc-lcss.r".ftr11 60-!t rrg. \.r1'

C. Additional l'arameters

A ten to tu,clvc fect brick or CCI shccts r.r'ali as boundary ; rvind brcakinrr \\'all facing thc rclad
as rvcll as to\lards rcsiCcrrtial arca rv'ith a rvell dellned single cntrl'frorn the road to bc providcd
in the unit.

l1

,l irc rur.tcl spr;i\ slsicllr shiril [rc inter']ockcd rrillr rhe crushing opLll'SJjgll-

,\:t::rtal itcaltit surrcr ol tiru rrorkcts sitrrtriti irc con(iuctc(1.

llegulat watcr spra)'should bc carricd out at ali dust ctnitting ancl translcr points. \\,alcr

spral' should also be donc on lltc boundan' as per lequirernent . thc unit should be providc

ri'lttcr silrinklers on tltt' cor\r'\'or crrrvirrs rinv rrrnterial liorr, bunker / bin to tlte crushet'. Thc

'',. ltc: slr,rLrl,i l.c spr:t', lri iri iitr :',trnr rli rl:si r,,'ith tite ircllt ol a trrotor.

(l

I

I
I

c.

s,

9.

r0.

li

[.
I J.

CCi shcct c)rclL)sut'c r.rI crl otircr soliii rniitcr itrl brrl rrol irr i;rrp:lrLrlin.
'I-he cotrve)'er belts provided to carr)' dil'lcrcrrt gradcs ol'rnalcrials rrrust hc lirllv coverccl rvith a tlrick shcct ol'
suitabte tnaterial rvith adcquate s'ater sprinkling providcd ar dilterenr poinrs on cortr,e)'er lrehs.
Regtrlar lYatel'spra)- should be carricrl ottl at all dust crnitting points and transl-cr points. Water spra).shoul(i also
bc dorrc on ihe l)oundarv as l)cl tcquilcnrcnt.'['lrc unil should providc \vatct'sprinklcrs on the convcl,ors carrlinu
!i1\\ i,'l3l:': iLl llorlt hLrr:kcr bjlr to lirc ct.:sl:u;. 'l'hc rratCl shOuld be Spral,ed in the lOnl Of rniSt tvith the help ol-a
l| (r i(-\ i
ificprtrc.'ss\til51ei..:lirei:ritle:ial'lrcuirirr,lirutirrirrirlil:llr,r',.tthcrottlsirleentlshorrlclhcusctllirrlilingtrpol
iorr-l) i:rg alcas.
Durnps of rau' atlci {lnishccl prcrducts sirotrlcl rtot bc rriorc tharr -lrn hcight irrrd siroiilci har c cnclosL:rc orr Lhlcc sirir.s
ol4rn height. llegular wettirlg ol'the.se dunrp.s should be donc so rhar no dtrsr is ernittecl <jrrring blorving ol'rrinci
A ten to trvelve fcet brick or CCI shcets rvall as boundary/ rvind breaking rvall facing the road as wcll as rorvards
residential area rvilh a rvcll-defined singlc. cnlrl'flrom the roacl to bc
provided in the unit.

l4 -l-hc rrnit holdcr shlll aLridc l:r' thc <lircctions oi thc Cornrnittee rvhich rvill be i to tirne. Anv
lniIln cnrcrl[ \'iolatioll o: trilnsgrcssioir of ihc statutofv el.lactnlcnts ot'pollutL t shall bc

hc i iolalol in corrli:r'r:ritv s ith relcvarrl , -9t&i; cts arrdsu lilc
lirtvilonrnunt Prolection Acl in lir lcc
All stonc crushers ntust havc a Icgal soui'cc ol- rarr ntalcr.ilrl.
'l'hc corrscrrl grantcd shall bc undl.r survcillancc nrorritot.irr.g o{ J & K
S oeci lic Co n dttiotts: -

\ srcL';t l,rclt corrsistirrg r.ri- (lrre c r'orrs rrl br.oaci --icar.c<i trr.cs (out of'
rtrcriirrrn sizccl tlccs) 1.llarrtcd irr statuclcd lnanner nLlst hc providcd al

rcnl caust] lo [)rosscuLc I

t5.

r6.

17.

a)

',:
rt Corrtroi Corlnriltec. t.

..- 'r::.,,. ;, .*..,

iha til.ntllt.\ .utt oplrl.\ lhr llittt,'iti i .tlttt;<urt.)t t tr)\tu! .r! lltr 5tt. r,,r r ;(rr, Irlrr ttt ;il,ln.tttlt

/!'r'lr-'

ro\\'s ol

d

ti.

a.

C 9i1 cl 1l trcl t s s lra l l ire i ntcrioc k cd. rvil]ftli:_l_r$I!ry.gy,at r qL_ _

,,,.....i,
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,A

il) 'l'hc unit h<llcler shall have an authorizccl source of rvalcr and shall cnsure tlrar unrrealcd wasre rvater is not
tlisciraigcLl lt lo lr,'r'rratei'Iltltir. lltc irriit lrolilc'r sirall cllsur"c ro cornply thc clirections of lton'ble NC'l'dircctions
irt()''1 '1,' ''llS-lr)lli $ithrt:l:rr, lloyrct tttissirrtilorrCcrrrrtl (lrouncl Auttiority,,Jal Shakti Departmentlorexlraction
trl \\:li('1.

c1 lhc Lrrrit ilolclcr l:as to irrstali [)cir:rar]c:lt arrd rncclranical rvatcr splirrkling systcpr ilrterlocked rvirh the crushing
iloint arld other allied lnaclrilrcrr- of tlrc stone crushers and in no casc thc stonc crusher operatc wirhout
lunctioning o,' warcr sprinkl i rrg syslen.l.

tl)'l'lre tr:lit shall bc allorved to opcralc onll'during da.r'tinrc i.c. lj'orn Sanr to 6 prn and ensure that cnrissiorrs
belorr prt'scribecl lirnits Lrrtdcr all circttrnstances ancl r"urit holder shall subrnit sell'rnonitoring repoil of ernissio'
orr sir rnonilis b,isis.

ct lilis eollscl'lt is issucd sLIb.lcci tt.r cortdition ol installing i providing of covers to conve),er belrs alo.g rvirh
lslt-scoDic chtttcs rrt thc crtri ol cortvc)'cr bclts to nritigate dust ernissions atrd in case of any receipr of public
contplainr rhc stottc clusher sirall bc closcd.

l8 't'hc unit holder shail lollow the revised guiclclines issued lor slorrc crushur viclc No.37 -JKpCC trl202l dared
27-02-2023.

l9 ln cesc ol'violation of above nlelrrioncd conditions or anl,public conrplaint thc consent shall be withdrawn and
urrit holdc'r shall shift tlte urtit to anothcr srritablc sire at his oivn risk and rcsponsibility.

' lill) eo:t:d)tt is rsstrcd lrticlr llorr crrviron:ne-rrt:rl angle arrd ihc Comrnittce shall rrot be responsible lor an,v-
.lLi tt. e,tti,:,'r e .itrr':. r,r',,tursi'ti'n. purlrtl'rshir cte ot thc Irrit.

o^s#.d'*ot*
WX6tt 

linr'. I')nginccr

'llr ordcr"

rc;r:an#*#k--*
Merrrbcr Secrctar) 1 . g,>g

Cop.' 1,1 15e ,

1 Ilcuior:al I)ilccl,.,: PCC,lunrrlrr lirr inlolrrratirrli.

I Dircctol Ccoloqi' Mirrins Juntrt.tit lbr inlbrrnation & cnsure cornpliance uncicr EIA Notitlcation & EP Act.

l. Ccncral Vlanager DiCl Kathua lbr inlbrrnariorr.

1. D.O t)CC Kathua fbr inlorrnatiorr & cnsure cornpliance olthc corrditions olthc conscnt.

5. P.A to Chairnran J&K PCC for thc infonnarion ol'Chairrrran.

6. Mis Nerv Jai Rajputana Stonc Crusher Village Taraf 'l'ajwal Kathua for inforrnation .

T Ol"lrcc ille

'l lrc hold(r shrll lo d[\'liox[]clr:

r\\!1r urtr'b riil
[rc dosirloadr'd Irorn

" l hir rr conrlrutcr gcrrrrrtetl tJucrrrrrcrrl flonr O(,)lllS Lr,r ,llil,(l

i}-'

n{rlr li jJ & ('Dnl(rl ol

i.r
:-r.:"

, l\:.'|.|

.; ., .,.., 1t,- J-

"Si

itt. .'t,i:r.rt,...r,,.;;,;tir;..r t...rt,r,,ri, 1.,,/.\',./! ,:: ',t,.i'.,.rr.,, \,i,- : ,\t,,t'it\rr't t,t.!rtti\

/'(gr_i

,\(t 197,1 r\lr

,].

'4.

- :..
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Arrr*".rt -T

&

Governntent of Jammu & Kashmir
oFFrcE oF THE pTSTRICT MTNERAL _AfEIEE&_KATHUA
Ph: 01922-233033 Emai! Id: dmofathua@aryail.

Divisional Officer
J&K Pollution Control Board
Kathua

No: DMO/K/CTO/2O22-23/\/_.|| *tt(.:l Dated | ).cl /08/2022
Subject: Expiry of period of Consent to Operate; regarding.

5 ir,

Kindly refer to the subSect cited above, In this connection, it is intimated that
during the perusal of record submitted by various lessees and stone crusher owners
operating in district Kathua, it has been observed that Consent To Operate of most
of the Lessees/Crusher Units, issued by your department, is either expired or about
to expire shortly and functronlng/operating wrthout a valid Consent to Operate is
illegal,

Being the sole authority to issue Consent to establish/Consent to Operate, it
is, as such, requested to your goodself that appropriate action under rules pertaining

to the matter shall be taken against the lessees and stone Crusher units whose CTO

has been expired with an intimation to this office.

An early action in this regard is highly solicited.

Yours faithfully,

Encl. i,,7- leafs

Raj i ] KAS
Distri Mineral Officer

Kathua

Copy to the:
1. Deputy Commissioner, kathua for favour of information please.
2. Director, Geology & Mining Deptt. J&K, Jammu for favour of information

please.

3. loint Director, Geology & Mining Deptt. Jammu for information please.
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A^""* -

(Union Territoty of lannnu L.r Kasltmir)
Deporfm ent of Geology ond Mining

OFFICE OF THE DISTRICT MINERAL OI;FICER KATHUA

U

tr\

Divisional Officer,
Pollution Control Conrnr i ttee,
Dishict Kathua

No: -DI\1O[V2023-24/. r, (l

Sub: - Illegal oPeration oi stonc crushers during night hours-regarding.

R/Sir,

7/
I)ated: ,' '/'"'-' ;i't/, , "

Kindlv refer to tlre subject cited above, irr this connecrion it is submitted that during surprise
checks Lrt' ulrdersig:reci, solne stone crushers are found operating during night hours which isaqainst the rule-ti"l(ir') of orc.ler No: - 10-JKPCC of 2023, Di,. - 27-01-2023 iisuei by J&K pollurion
Control Conunittee.f anunu. lvlot'eover, some stone crushers lacking valid documents are operahng
dav and night hours especialli' in Keerian Gandial ancl Taraf Talw"al areas of district. Undersigned
has aheadf imposed penalty on the excavators and vehicles forittegat mining as per lvllvt(DR) .{ctof 7957 and SRo-105 of 2016 but there are no such provisions in our deparknent to stop the
operation of such stone crushers functioning without rrlid .o,lrent to operate (CfO)

Thereiore, \our qoo(1 seli nral kinclly be requested for taking-action against such stone
crushers to the extent of their closure as per the norms anci guidelines Jf your rlepartment.

Submined for favour of your information and further necessary action.

Yours faith fullv,

(lta jin I r'l ) IKAS
District ineral Ofiicer

Kathu.r
Copy to ths -

1. Deputy Commjssioner Katlrua for kind information.
2. Director Geolc-rg,r'and Mi.i^g, J&K f.r irrf.rnrati.n.
3 Senir,r Supc,rintrlrrlt,r-rt ,,1 [,oJir.t. I'o1. lilrrtl ir.rlornratiorr
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1,-,%.-.v
Governltent of )antmu & Kashmtr

^- 
oFIICE OF THE DISTRICT II{INERAL OFFICER. KATHUA

Ph: 07922-233033 Ematt ,d: tt11,.,h.t1rt!.t.,,ttt,r.tit , ,tttt

Divisional Officer (DO)
J&KrcC
Disbict Kathua

No: DMO/K/Stonc, Cruslrt,r/2.t -251 , ; Datctl: I ( /W/2024
Subiecc Operation of Stone Crusher after expiry of CTO- clarification thereof

Sir,

Kindly refer to thc. above-mentioned subject. In this regard, it is submitted that this office has
received multiple complaints regarding the operation of stone crushers with expired consent to operate
(CTO). Although, some crusher units have also apptied for the renewal of the same, but the J&K
Pollution Control Committe,c is prcressing their applications at various stages and thus,lying pending
for final approval.

Tlte undersignecl (District Mineral Officer) is only authorized by law to monitor and contol the
trapsporhtion, storage and mining of minerals by stone crushers, in accordance with SO{0 ol20TL
and other regulations and thus, no rule permits the undersigned to lawfuUy cease/stop the operation
the stone crushers whose CTOs stand expired and are pending for final approved.

Further, regarding the expiry of CTOs, undersigned has already communicated you to keep
check on the CTOs and initiate action against crusher units which are not applying for renewal of CTOs
and operating without such document.

It is, therefore, requested to your good-self to kindly clarify whether or not the stone crusher
with an expired CTO is permitted to operate on the departmental portal till final order.

An early action in the matter is highJy solicited

Yours faithfully,

er lKAs)
OfficerMineral

Kathua

Copy to the:

1. Deputy Commissioner, I(athua for favour of informatio,'r pi"uru,
2. Director, Gmlogy & Mining Depft.l&K fammu for favour of information please
3. Regional Director, J&K PCC, Jamnru for kind information.
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S(.'HfDUI.E.I

(Consent to Esrablish/Fresh)
(System generated as per application form)

Common Application for Consent under
Watcr(Prevention and Controt of poltution)Act,l97.l,
Air (Prerention and Controt of pollution)Act.l9gl.

Application No. 388 I 8E9

Application For ORAI{GE Categon,
Line of Activity Applied for :Renervat

f,xplanatrrrt' not€ for filling in rhe e-application form for
Co n se n U,l u I h o rizati on

?

l

Any alphcanl knttwingly gi.ving tnc_oncct information or supprcssing an,r, inlbnnltion pcrraining to
any of thc itclns of'thc applicatibn shall bc liabtc for punishrncnr 

"r f". pyovisigrrs untlcr thc rcl*,anr
Act.
'l'hc applrclrliott ltrrtn shirll bc subrttiltctl al ttrc cJistrrcr olliccs ol'r5c Bolrtlal thc attclrcss gi,cn on
thc lirst pirgc ol thc trpplrcirtiorr firnn rrrrtlcr u,Ir:sc..;rrrrsrlir.lrrrrt rlrc ullpliclnf,s 1ctii,it1, lirlli
'l'hc applicalion shnll bc tillcrl onlinc rhrough singtc \t'lndorv portnl
https://singlcrvirxlorv.Jk.gov.in/ n'hich rvill lic furriicr dircctcd io jkocrnnrs.rric.in for scrutiny
nnd processlng. Thcfco shull bc paid once tlg-q-sppllcetion rvith ult thc rcquisite documents usper chcck llst rtrc uploodctl rrntl verificd bl'JI PCC scrurinysecrlon tnU tlic 6irt.;i tilG;iof tpplicatlon shrrll bc consldercd oficr submisslon of fornr.th" ulrpif.uirin srinll be fllled
online lhrorrgh Single Windox' porlol https://singtt'rvintlorv.jk.goJ.ini wlrlc6 tnitt Ur further
dircctud (o jkocnrnts.nic.in lirr scrutinr and processing.'l'trtifci shalt be pui,l rn.* thc e-
npplicalion rvith nll thr: rcquisilc docuirrcnts us per chcck tist are rpfrr,fiJ.r6 verified byJK
PCC scrutin;'section lnd tht tlrtt'of proccssin[ of applicatign shail be c,nsidereg after
subnrission of fornr.

The consent fec shall be dcposited onl.y through online mode after checking / scrutiny of
documents.

It.any of the itenrs is not retevrnt to the activih'of the applicant please state Not Applicable
(NA),

Tlrc applicatton lbrm shall bc accompanicd by relevant documcnts and in case of submission of
onlinc'application rvitltout requisite do.rnrenis, rhe application form shalt bc rerurned to applicant
lor rcctihcation and rcsubmisiion

The applicant shall choose the Line of Activity (LOA) as per UCM strictly in accordance wirh
llt:ll.,,llturing products. In case, il is found ttrat LO{ is not matching with the producrs ro
oe manulactured, the application shall be rejected.
[i0 Consent l'ee rs to be pard based on gross.fixed caprtal invesrment of the unit rvirhout deprecrariontrll,tht'dale oIapplrcation. The gross c"apiral invesrment shalllnclude cost of land, uuitoir,li, pirnt
and nt:chinery u,ithour deprec r a-tion

DISCLAIMER : The mere submission of application form does not conl'er any right of the unirholder for processing,-his case titl thccompfe!".rr. rritir-iequisite documents is per the definedcheck list of Board /lK PCC shatl be upliaded. onry-rrt.iihe scrutiny of complere form, dutlt'erified bv the JK PCc ano ttrereaiteiluumission oifees, rhe apptication form shal beprocessed as per lhc Environmental larvs.

4

5

6

'1

t{
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Applicarion form

llnaur,rY Name:Sh. Bhanu parrap Singh M/S Minor Mincrar (River Bed Materiar).Address: \,r llagc Taraf Tajrval. Karhua,
Plot : Disrrict: Kalh ua,

2254/1938,

Mobile::00-00
Email:

To

Member Secretary,
J&K Pollution Conrrol Cornmirrce,
Jammu/Kashmir

Sir,

I/We hereby, apply for obtaining,

I' Conscnt to cstabiishzopcratc/fle ncvval oIconscnr undcr scctron 2-5 nnd 26 ot'thc watcr (prevention and
Corrtrol of pollution)Acr. lgl4. as rrrncn<lcrl.

II'Consenttoestablish/opcratc/Rcncrval ot'cunscnt unctcrsr:clion2lol'thcAir(prevcnrionanclControl of
pollution)Act, I 98 I, as amencle<t.

Ill Atrthorrzrtion/rcncrvlll t,l'lrtttltoriz.ttiorr urrilur rglc 5 qt'tlrc ll;rzlrdeus Wusles (management and
Handling)Rulcs, 1989, rs lttttctrdcd in conncctrorr rvitlr nry/our cxisting/proposcd/altercd/additional
manufactunng/proccsstng actrvity tiorn thc prcrrriscs a.s pcr rhc rlctails givcn bclow.

PART-A: GENERAL:

I. (a) Narnc arrd locllion of llrc irrdrrstrurl unrt ^Sh Bhanu lartap Singh M/S Minor Mineral (Rivcr
Bcd Materiall,
Address:Village Taraf Tajwal, Kathua,
P|ot.2254t1938,
Ciry: Taraf Tajwal,
Block: Kathua,
District Kathua,
Telephone: 00-00

Bhanu Pailap Singh
(b) Name oi Direcrors/parrners u,ith conract

de ta ils

(c) Narne & Address ol'the Occupier/Applicanr. :Bhanu Partap Singh,
Designation: Proplritor.
Address: Tarrah Tehsil and District, Kathua.
City: Tarrah,
Block: Kathua,
District: Karhua,
Telephone: -
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2. Details of the.gl_ann,ing permission/Licenced

qnr thff t [ *{{ ; 

- 

t i itt* Tiifr t'ilMunrcrpality/Tow,n Area Comniiirce/ttorificd ArcaCommittee/B loc[</R.evenuc nr.,t l.,orr ty. Val i d I iccnsefrom Concerned Tehsildar etc.'. 
""'.

3.1?l f,:.r#i.i."r;:,"*o as a Srnalt/Mcctiunr/r_nrgc : snrail

(b) lf yes. give tlrc nurnbcr arrtl tlrtc ol.rcttislrltiorr.
4. Gross capital irrr,cstnrent ol'tltc unr[ \\,itlrcltrr
Depreciarion till rhc darc or-.plrii.niiorr(Cosr olbuilding, land, plant and rnaclir;;;yi.
(To be supported by Affidavit, proiect/Annual
Keport or certificate from a Charted Aciountant. For
proposed unir(s), give estimsted figrrre):

5. If the site is located near river bank/other u,ater
bodies: indicate tlre disrancc and the nanre ol the
waler bod),. if an1,.

6, Does rhe locarion satisfy the requirments under
relevanr Central/State Govt. notifications such as
Notification on Ecologically Fragile/Sensitive Areai
(Reserved Areas), Indusrial locirion policy, .t., il
so.give details.

7 If rhe unir is sirurted in norificd indusrrial estate,

1a) Whether effluent colJectron, treatrnent and :

disposal system has been provided by the authority.
(b). Will the applicanr utilize the system, if :

provided;

(c) If not provided, derails of proposecl:
arrangemenl:

S Total plot area, bullding area and area available :Total Plot Area= 9.9g hectare square merer. Build-for the use ol'trealed sewigc/rradc cffluent. !p Area= 0 square meter & Area used tbr Treated
Sewage/'l'rade Efflue nl= square meter

9' r4onth and year of proposed comrnissioning the : Auguest/202r
unrl:

10. Number of workers and office staff:

ll (a) Do you have a resicjential colony wirhin thepermlses in rcspec( ot'u,hrch rhc prcscni applrcatron
rs madc:

(b) if yes, please srate population staying
(c) Indicate its tocation and distance with rct-crence

to plant sitc.

12. List of raw material and process chemicals withannual consumption co.rcspbnairg- to ubovc statedproduction figures, in toncs/rnontlr or Kl/rnonth ornumbers/month.

.ll:Iir, of.pr.oducrs and by-producrs nranulacturedwrrh rnstaued productio" ;d;;il? iliij.

.24/08t2022

Clost oI l,ro.jccr . 80t.akhs)

No

Meters

I\O

Yes

: Number of workers=
Staff= 02

: Ycs

ItI}M

l0 & Numbcr of Oilice
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Product Nalnc C aplcitv Unit

Bed Material
Metric Tonnes/y ear

ion of process of manufacture for (Scc cnclouscrs)cts showtng cach

81' Producrs &
Quantirv

14. Descriptr
of the produ
quan
f'rom

output. tluality and
scous \vaslcs. il'any
supp0l tc(l [rv llorv

trty of solid, I rquid
lnput,

and ga
each unrt p roccss.(To bc

shcet andlor nriir crr;rl blrluncc rtntl rvirtcr b;rlanccshcct)

PART-B: \\;aste \\,atcr Aspccts:

15. Water Consumption tbr difl.ercnr uses (rtr^3iday)

Source T1'pc Usrs

Ground Water
Quantiry (KI.D)

1.5

Total : I KLD
16. Sources olrvater supp ly, Name of authority grant permission if applicable and quanti ty permitred

Quantity (KLD)
Ground Water 1.5

I7. Quanriry of s,astc (cffluent) gcnera ted(m"3iday)

T1'pe of Effluent

Process (Easrly
Biodegradabte)

I8.-Water budgets caIculations acounting tbr
olnerence between water Consumption ind effluent:

illaximum Generation euantitv of
Eflluent(KLD)

I9. Present treatrnent of sewa

Tvpe of Effluent Treatment Type

20. Present treatment of trade eflluenr (Givc
sizes/capacities ol trea tment unirs). (A schcmaticdiagram of rhe treatrnent schcmc with inlet/outlctcharacteri
be provided. Include

styics o f each un it o
delails o

tp

t' residue ntanagernenl
cration/proccss is to

system(ETp sludges)

Type of Effluent Treatment'fype

I KLD

gelcan(een eftl ruent(G rve s izesicapac i t ies of treatmenmt units)

tL-----------

Capacity (Kt,)

Cupncirl,(Kt.)

Investment in
Treatment Unit
(in Rs.)

Namc ol''l'rcatmcnl 
Urrils

ilt .tli#t sewages and tracle cf'flucrrs mixcd

r[:*l,liiir' 3J: ft:I]t*;g*," w h e r h e r b e rore,

l3,tt"t'o of treated eflluenr sump, caurd poncr ir.

Source Tlpe Source Name

Own bore

Name of
Treatnrent Units

lnvestment in'l'rt'utment Unit
(in Rs.)

122928

--l
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pAR'l'-C: Air Emissieru Aspects:

I
25 F uel Consurnption

Fucl Name Fuel
Consumptio Calorific

Value
Ash
Content Zon

26. (A) Dcraits of stacks(proccss & fuel stacks) :

a) Stack nunrbcrs

b) Arraclrctj ro:

c) Capacity:

d) Fuel rypc:

e) Fuel quanriry (TpiKLD) 
.

f) Material olconslruqtion

g) Shape (round./rectangular) 
:

h) Height (in Meters):

i) Above Ground Level(ln Meters) :

ii) Above Facrory Roont(ln Merers)

i) Diamerer/Size, (ln Merers)

j) Gas quanriry, Nm3/hr :

k) Gas lernperature, +C 
:

I) Exit gas velociry, m./sec :

(m) Control equipment precedin g the stack

0

: (See Enclosures)
(A ttach speci fi catioii,l-1 

:difg resi due managemen t
:ffiffi ,:i :::: J,i:: : 

con tro I .ffi i.n t, i n d i c1 t i n g

_(B) 
wherher any,ji:::: :::H:::porr,riniii'"compounds such is Ir

comlng out. vtercaptans, Phclrate etc. are

Itf.*,,:***$j,#ir,",Hififl ::,..,

Unit
Sulphur
Content 7o

Other

Plant Name
Control Equipment

e.
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t Date
Transaction Stafus17/06/2023

2381 70205
Amrnou nt

20000.0

Place :Tarrah

Dared :17/06/2023

Enc/osures

Yours fairhfully,
Signature 

:

Name :Bhanu Panap Singh
Designation Properitor

i jilL,.g',*;1rfl;; (AsArached)
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:.-? ['.' ;:;' ;: : {: :i :;ir.,Xff 
,,;i1,, 

noFFrcE oF THE orsinrlr rr*ERAL oFFrcER
Divisional Officer,
J&K Pollution Conlrol Committee,I)ishict Kathua

Sub: - Expiring of Consent to Operate (CTO)-regarding.
Sir,

v

KATHUA

Dated: ,. l, tl -rl

Yours faith fully,

(Raji ) JKAS
Distri Mineral Officer

Kathua

No: - DMOI(2023-2 li'l- zr

jcct cited .rbo'e, in this connection it is submitterl that the consent to\'--:t <.-. 'T*.^Lj=.*y:4_ k^.rr^^*
issuecr from 1'ouvr .,-lepaii*un, rras been expired in- theand needs renewal as per the iules.

Therefore' your good-self mail<indly be requestecl for taking necessary action in the matterand process the case foi renewal of CTo 
"na 

proui'a".opy or the sime to this office alter approval
I:ffi:l::[XT;J^"rit',' 

vo' are also requlste.i ,o ini;rn1 trris orrice immediately ir thJ ["r" i,

As you know' there is no sucltTroceclurc ir-r the Jammu and Kashmir stone Crushers/Flotand wet Mixing Plants Regulation fiules, 2021 notified vide so-50 0f 2021, 23,d Feb, 2021 toofficially cJose the stone ttushes' Therefore, you are fu,ltl'r", recluested to initiate crosure proceedingsagairut the said stone crusher in case of reyectior.l as per_

Section-33(A) of Water (prevention and Control of pollution) Act,1974.
Section-5 of Environment (protection) Act, 19g6,

su Lr

Sa-,

(i)
(ii)

6

Copy to the: -
1

2.

3

4

Deputy Commissioner Kathua for kincl information
Directr>r Ct-,olosv ancj N4ining, ;&K i", infornration.Office File

kzca^rr-- 1 T3*"4 E\"tL

\
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r Jammu and Kashmirpollution Control Committee
U cha rnranBTll,spcb@grnn;l 

66p1
rrrembersecrelnryjkspcb@gntail conr

0191 - 2J72881. 2.176tl2lr

Director.,

parivesh Bhavan, Fores

Tra nsport Naga r,," 
"rtLTl'8i006

Silk Factory RoadRajbagh, Srinagar, 1gO 00g

o

WTSAt)t '.'/ I :i t, I I

,?:lil;i:,,crrr 
of Georogy & Mining,

No: JKPCC /sc,oA-sss /2024/tzez Dared:- zz -10-2024

:: :' i"l,T,:,i?,fi r,1 j'xi*,iHi: f ; :::i, Ma nha s & An r v/s un i o nReft' No' Jr(pc cti,, toi-s6gpoz4ii;; aated 70_10-2a24
I\{adarn,

with reference ro rhis office No. IIGcc/s c./oA-5gg/2A24/1274dated 10-10-2024' wherein information w.r.t. iilegar sand mining in DistrictKatlrua ancl conrpliance of condition, Iaid under Environmentar crearanceissued in favour of M/s.Bhanu pratap, M/s.vasudev consttNew Raiputana Stone crusher is awaired, which may kindry.:H:;::Ti:
;:ill ;]T-:i: ::;; 

bv or berore z4-1,0-z0z4as the case is risted ror

Yours faithfully,

lgl,,"n*thfiffi,
y.Member Sec.;iilo;:,
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ftnnc,firM-t

J &1( P QLL\JT \$N CONTROL C OMM-ITT EE
JammuiKashmir

Consent Order

Consenr No.:- pCC/digitat/24064 
267093 ot.2024 Date:- 05/08/2024consenl To operate (Renerval) under Sectiorr 25i26 u1. the water(prevention & controlPollirtion)Act' 1974 and under section 2l of'the Air (prcve,rion & contror of lroilution) Act. I9gr. asamended is granted in favour of Sh. Bhanu partap Singh

M/s Om Sai Stone Crusher
Viilage Taraf Tajwal Kathua

?

( Reg. No. 07005I W0771dt: 0ll9/20I5 )
for a period upto Jarua ry 202s tb, ?$.tlgl..:ipg"o ,or ulil. as per revised ctiusificarion of
tndustrialsector subjecr to tr.,6 to*,!i*.i'oltbilor.vi,g terrrt and conditions in a timelouno manner:_ffir':rx $tlf,1,'J#;.:i,'ili,:T?;',i,:.T'fi:r.,1:,f,::lx,'1";,tt;:ror or poilurion onry and shail nor

Il.:..:.o_T:r,, is granted, va.lid for operare ot- sro,c cr.usher havinc,nveslrnenr (as per Schedute rr)-ft;.'ilozs r^H,;,;:i,,i,f*,,fr;lrr..ffS 
1,,:,1,l',iil.:ilHlr,;Tl:r.rl?i:lli,iXiil*;.,'cess 'ralY materials 

'i',ii il;;; u* i,,rliiiri.o'i"'ir,,- fiJ;ru una'urit ;;iffil, ro appry rresh rbr

The unit holder shall cornply with the Narionar Anrbienl Air Quarity Standards cpcp Notification No.B-29016/20/90ACI-t dated lg-ll_2009 to be ibllowed.

The Noise Pollution (Regulation and control) I{ures 2000 as notified by MoEFCc s.o r23(E) dared 4-2-2000

ffi:r:::;:::j':"' 
holder shall take adequare measures for contror of noise rrom irs own sources wi,r in

cray rin:e. 
maintain anrbie,t air q'alit,v standards in respecl of noise ro iess than 75 db (A) during

A permanenl water storage lank of a minimun

l'he unit horde^n.,, ,^u" ::_""::-.lmum 
2000I'trs' capacitv musr be insrarred.

sepric / soakage 0,, *r',1 o[I]::;fi,:T'o' 
ror the rrearmenr

fonn to rhe ronowing r[:il::-e 
]vater bv rvav or providing

4.

5

6,

x..

I

S No, Prod ucts/By-proc! ucts Na nre iltaximum
Unit

Crushetl Stones

n
3200000 Cubic feet/ year

Para mefcrs
Conc. in for

Totai S SoJids
6-9

at27 d Celsius

SY.t

I
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?

1 The Stone Crusher shall takq thc follorving Pollurion C'ontrol Measures uttder E.nvironlnent (Protecti0n) Act

l 986

lm lementation of follorvin Pollution Control lVleasures :

Quantitativc Standards for SPM:

Additional Parameters

A ten to trvelve leet brick or CCI shects u'all as boundar,r r'rvind breaking rvall facing the road
as well as towards residcntial area u,ith a rvell dehned sirrgle entry lrom the road to be provided
in the unit.

Conve r belts shall be irrterlockcd rvith thc crushi eratiorr

shall trc interlockecl lr'ith the crushi lot't

Annual health survey of the rvorkers slrould bc conducted

Regular water spray should be carried out at all dust cmitting and transfer points. Water

spray should also be done on the boundary as per requirement . the unit should be provide

water sprinklers on the conveyor carying rarv material frorn bunker i bin to the crusher . The

water should be spra,ved in the forrn of mist with the help of a motor.

All the dust ernitting points like Jarv/Roller
CGI sheet enclosure or olother solid rnatcr

crusher. screens/classi fi ers m ust be properly enclosedlcovered lvith
ial but not by tarpaulin.

9

t0

I L The process waste
low-lying areas.

12. Dumps of raw and

provided in the unir

l4

The conveyer belts provided to carry ditferent graclcs ol'nraterials rnust bc fully covered rvith a thick sheet of
suitable rlaterial rvith adequate \yater sprinkling provicled at ditfercnt points on conve,"-er belts,
Regular water spray should be carried oul at all dust ernining points and transfer points, Water spray should also
be done on the boundary as per requiretnent.'lhe unit should provide rvatcr sprinklers on the conveyors carrying
rarv material fi'onr bunker/bin to {he crusher. l-he rratcr shoulcl be spral'ed in ihe lorrn olrnist rvith ihe help of a-
motor.

i.e. fine material shorrld not be clLunped along the road sicle and should be used for filing up of

finished products should not bc niole than 3rn hei ght and shou, sides
of 4m height. Regular wetting of these du mps should be done so that no dust is

IJ A ten to twelve feet brick or CGI sheets wall as boundary/ rvind breaking ng the
residential area with a rvell-deflned single entry from the road to be {:

l'

of the Cornntittee rvhich wi
statutory enacttnenls
in conlbrrnitv with

of poll

All stone crushers must have a legal source of raw rnarerial.

The consent granted shall be under survcillance monitoring of J & K pollution
Snecilic Conditions:-

a) A green bell corrsisting of'thrce rows ul:hroaci -lsirvcd trees (out olrvlrich onc ror.v ol.tall trees and tlvo rows ofnteclium 'sized trees) plantecl irt staggcrccl r'Iranr)er rrrust he provi<lecl along tlre periphery.

ttal ttlxttt.ttorr .tl ( t)nsenl on tha, srtt v.tr,tt.lko<.ntns.nu..tn dtrectll.

The unit holder shall abide by the directions
i n fri n gern ent/v i o I ati on or tranigress i o n o f the
sufficient cause to prosecute the violator
Environment Protection Act in for.cc.

&J

relevant on
ltby

r

I -5.

t6.

t7.

A.

I I the dust er11 tllng po I l'll s I ik j a t'o I lcr crus h cr screcns/c I ASS tier m ust be proper I enclos

vcred \TI t h CC I S,heets ellc losure or o1 h T so I d n] aler IA I but not I I n
a.

b Con belts should be ol ualitl, nratcrial instead of used res covered.

c Regular cleaning of approach roads should be carried out and all the approach roads and

sho-uta be metalled. The pro..rr rvaste should not be dutnped along the roads side and sho uld

used for fil of low areas

d. cleani and wetti of the rvithin the 5,

Growi ofa belt (Broad leave trees in three the

B.

The suspended Parliculate Matter contributiorr value at a distance of 3 to 10 meters from a

controlled, isolated as well as liorn a unit located in a clusler should!,g less than 600 ugiNtil -
C

1

b

c

d

e

'l'he mdustrs' can up1tl.1, Jitr !ilne

I'ctgt)

'l'he water spra)' s),stcnl
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a

b) The unil holder shall have an authorized source of water and shall ensure thal untreated rvaste water is not

discl',argeditltoanyu,aterBody. TheunitholdershallensuretocomplythedirectionsofHon'bleNGTdirections
in OA n\o.438/2018 with regard to permission fr"om Central Cround Authority /Jal Shakti Department for extraction

of'u,ater.

c) 'l'hc unit holdcr has to install permanent and mechanical water sprinkling system interlocked with the crushing

point and other allied machinery of the stone crushers and in no case the stone crusher operate without

functioning of water sprinkling system.

d) The unit shall be allorved to operate onty during day tinre i.e. fiorn 8am to 6 pm and ensure that ernissions

belorv prescribecl limits under all circumstances and unit holder shall submit self monitoring report of emission

on six months basis.

c) This consent is issued subjecr to conclirion of installirrg i providirrg of covers to conveyer belts along with

relescopic chutes at the end of conveyer belrs to rriitigatc dust emissions and in case of any receipt of public

complaint the stone crusher shall be closed.

lB. The unit holder shall tbllow the revised guidclines issuerJ for slone crusher vide No' i7 -JKPCC of 2023 dated

21-02-2023.

19. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and

unit holder shall shift the unit to another suitable site at his own risk and responsibility.

* This consent is issued purely from environrnental angle and the Committee shall not be responsible for any

claim, counter claim, orvriership. partnership etc of the unit'

"By order"

lr/sstt 
Dnv' Engi

\lory

Copl'to the :

L Regional Director PCC Jammu lbr intbrmation'

2. Director Geology Mining Jamnru for inlbrmation & ensure compliance undcr EIA Notitlcation & EP Act

0 ,","#kFbc
MemberSecretary I -S .a+

3. General Manager DIC Kathua fbr inlbrmation'

4. D.O PCC Kathua fbr inlorrnation & ensure compliance of thu conditions of t

5. P.A to Chairrnan J&K PCC for the information of'Chairrnan'

6, M/s Om Sai Stone Crusher Village Taraf 'l'ajrval Kathua for

7. Office file

'fhc Lrnit holder shull Io environtncnt sundards as notificd uttder thc cnvironn)cllt Act wi0r rhe Walsr

& Control of Pol lgttl rthich can also be dorvnl

"'l'his is contputtr gcncrnte d docunle nt flonr O( \lllS br' .lKl'('ll"

rvebsile sry"s'

& Control ol

in or at
l'ollution) Act 1974 & nir

rvrvw cpcb.nic in

1he inclustq, cctn upp!1' lor RenewatiErynn.sion of Consent on the Sitc tttt w.jkocmnts.nic.in directly

PttgeJ

'i
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